
CENTRAL ADMINISTRATTVF TRTBUNAL, 
CUTTACK BENCH, CUTTACK. 

O.A.Nos.439, 481-,GO9, 616,670, 772, 793, 801, 81L, 862, 863, 

TI rN TO I U T TP 

In OA 439/96 	
-k)pqjA 7\jH qOM, 

Sudarsana Barik 	 7\MD 	
VTCT,-('flATRM7\N 

aged about 40 years 	 HONBLP q f I R T S . T,"\ 	P A Iq 7\ f, 

son of Pahali Barik 	 MF'Mf3FR(,PJF)1(7T7\1~) 

At-Tenteihuda, 
PO-Borikhi, 
PS-Kujanga, 
Dist.Jagatsinghpur. 
Ramesh Chandra Biswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P.S-Tirtol, 
Dist.Jagatsinghpur. 
Nabaghan Ojha, aged about 41 years 
son of Keshab Ojha, 
At-Nopanga, PO-Pondua, 
PS-Tirtol, 
Dist.Jagatsinghpur. 
Ajoy Kumar Nayak, 
aged about 41 years 
son of Upendra Nayak 
At/PO-Borikhi, 
P.S-Kujanga, 
Dist.Jagatsinghpur. 
Basudev Behera, 
aged about 43 years, 
son of Baburi Behera 
At/PO-Borikhi, P.S-Kujanga, 
Dist.Jagatsinghpur. 
Madanmohan Behera, 
aged about 42 years 
son of Laxmidhar Behera 
At-Patalipanga, PO-Patkura, 
PS-Patkura, 
Dist.Jagatsinghpur. 
Ananta Cha.ran Nayak, aged about 41 years 

864, 912, 924 and 932 of 1996. 

COR7\M: 

son of Alekha Nayak 
At/PO-Borikhi, 
P.S-Kujan(.,-i, Dist.Jagatsinghpur. A 
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Ma.dan Charnn Behera, 
aged about 42 years 
At-Tentulia, PO-Borikhi, 
P.S-Kujang, Dist.Jagatsinghpur. 
Radhashyam Sahoo, 
aged about 42 years, 
s/o Basudev Sahoo, 
at present Ghanagatiachhak, 

PO/PS-Paradeep, 
Dist.jagatsinghpur. 
Narahari Das, aged about 44 years 

son of Purna Chandra Das 

At-Raigan, 
PO-Rahama, 
P.S-Tirtol, 
Dist.JagatsLnghpur. 
Moheswa.r Nayak, 
aged about 44 years 
At-Dhusala, 
PO-Pandua, P.S-Tirtol, 

Dist.Jagatsinghpur. 
Narendranath Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 
PO-Bharale, PS-Tirtol, 
Dist.Jagatsinghpur. 
Rama Chandra Moharana 
aged about 43 years 
son of Govinda Chandra Moharana 

At-Balarampur, 
PO/PS-Kujanga, Dist.Jagatsinghpur 

Niranjan Swain 
aged about 44 years 

At-Balia, 
po/PS-Kujanga, Dist.Jagatsinghpur. 
Babaji Das, aged about 45 years 

son of Dhruba Das 

At/PO-Paradeepgarh,  
P.S-Paradeep,Dist.Jagatsinghpur  

Muralidhar Mohanty 
aged about 44 years 
son of Shyam Sundar Mohanty 

At-Baulanga., PO-Chatua, 
P.S-Kujancja, Dist.Jagatsinghpur. 
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Binod Charan Sahoo 
aged about 44 years 
son of Kandliu Charan 9ahoo 

At/PO-Taladanda, P.S-Kujanga, 
Dist.Jagats~inghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 
PS-Chatua, P.S-Kujanga, Dist.Jagatsinglipur. 
Dolagobinda Pattanaik 
aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana,PO-Panchupali, 
P.S-Kujanga,Dist.Jagatsinghpur 

Satyabadi M(-)hapatra, 
aged about 41 years, 
son of Ghanashyam Mohapatra 
At-Gondakiptir,PO-Gopiakud, P.S-Kujang, 
Dist.Jagatsinghpur. 
Daitary Kha~ua, aged about 43 years 

son of Sridliar Khatua 
At-Jagannatlipur,PO-Tiran, 

PS-Tirtol,Dist.Jagatsinghpur. 

Chakradhar Mallick, 
aged abouL 42 years 
son of Batakrushna Mallick, 
At-Bodhei 
PS-Tirtol,l)ist.jagatsinghpur. 
Kartik Chandra Swain, 
aged about 48 years 
son of Bhajani Swain 
At/PO-Bharala, 
P.S-Tirtol, 
Dist.Jagatsinghpur. 
Sarangadhar Khatua, 
aged about 50 years 
son of Chaitanya Khatua, 
At-Jaganathpur,PO-Tiran, 
P.S-Tirtol, 
Dist.Jagatsi.nghpur. 
Dhaneswar Swain, 
aged about 46 years 
son of Damodar Swain 
At-Patapur,PO-Chatua, 
P.S-Kujang, 
Dist-Jagatsinghpur. 



el 
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Moheswar Das, 
aged about 46 years 
,goll of WI(IIIII D'Is 

At-Beheda,POO-Rahama, 
P.S-Tirtol,Dist.Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist.Parikisahi, 
PO-Rahama, 
P.S-Tirtol, 
Dist.Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 
son of Balakrushna Nayak 
at Dhusula 
PO-Pandua, Dist.Jagatsinghpur. 
Hari alias Harekrushna Da.s 
aged about 50 years 
son of Paramananda Das 
At/PO-Pandua, P.S-Tirtol, 
Dist.Jagatsinghpur. 
Kulamani Swain, aged about 49 years 

son of Keshab Swain 
At-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 

Anam Charan Parida 
aged about 49 years 
son of Narayan Parida 
At-Parapara, 
PO-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 
Umakanta Pradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirtol,Dist.Jagatsinghpur. 
Pranakrushna Sahoo 
aged about 48 years 
son of Nanda Sahoo 
At/PO-Nuagan, P.S-Kujanga, 
Dist.Jagatsinghpur. 
Hadibandhu Das, 
aged about 44 years 
son of Ratnakar Das 
At-Gondakipur, 
PO-Gopiakud, 
Di-sL.JagaLs~inghpur. 

MIA 
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Prahallad ali-as Prahallad Chandra Swain 
ayed abouL 40 years 

son of Ghana Swain 

At-jaladharpur,P.0-Gopial,,ud, 

Dist.Jagatsinghpur. 
Kapila Charan Behera 
aged about 48 years 
son of Dadhi Behera 
At-Badapal, 
PO-Pankapal,P.S-.Kujanga, 
Dist.Jagatsinghpur. 
Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.O/PS-Kujanga, Dist.Jagatsinghpur. 

Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P.O/PS-Kujanya, 
Dist.Jagatsinghpur. 
Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapari, PO-Kujanga, 
Dist.Jagatsinghpur. 
Mathurananda Pal 
aged about 45 years 
son of Taleipala, At-Panapali,P.O/PS-Kujanga, 

Dist.Jagatsinghpur. 
Bata Gochhayat, 
aged about 47 years 
son of Pari (,ochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol,Dist.jagatsinghpur. 
Damodar Barika, aged about 44 years 

son of Gadei Barik 
At-Batipara, PO-Chatua,Kujanga, Dist.Jagatsinghpur. 

Madhab Sethy, aged about 49 years 
son of LaxmaTI Sethy 
At-Nimakana, PO-Manijanga, 
PS-Tirtol,Dist.Jagatsinghpur. 
Birabara Mallick, aged about 44 years 

son of Babaji Mallik 
AT/PO-Gorada,PS-Tirtol, 
Dist.JagaLsinghpur- 

7~1 
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Sudarsana Bohora 
aged about 45 years 
son of Rama Chandra Behera 
At-Baroisasan, PO-Lethang, 
P.S-Tirtol, 
Dist.Jagatsinghpur. 
Maheswar Barik 
aged about 46 years 
son of Dharam Barik 

,ftc-Nagpur,PO-Kolar, Dist.Jagatsinghpur. 
Fakir Charan Nayak 
aged about 42 years 
son of J.Nayak 
At/PO-Pankapal, 
P.S-Kujanga, Dist-Jagatsinghpur. 
Pranakrushna Ojha, 
aged about 48 years 
son of Karuni Ojha 
At-Jailo,PO-Rahama, 
P.S-Kujanga, Dist. Jagatsinghpur. 
Nakula Charan Mallik, 
aged about 42 years 
son of Murali Charan Mallik 
At/PO-Poorga(loi, Via-Rahama 
P.S-Tirtol,Dist.Jagatsinghpur. 
Rabindranath Kandi 
aged about 43 years 
son of Jairam Kandi 
At-Karatutha, PO-Borikhi 
P.S-Kujanga, dist. Jagatsinghpur. 
Damodar Basantia 
aged about 49 years 
sopn of Padan Basantia 
At/PO-Borikhi, Dist.Jagatsinghpur. 
Rabindranath Pasayat 
aged about 44 years 
son of Gurubari Pasayat 
At/PO-Borikhi, 

P.S-Kujanga, Dist.Jagatsinghpur. 
Fakir Charan Das 
son of Padan Das 
At-.Kothmula,P.S-Tirtol, 
DisL-Jagats-inghpur. 



Kailash Chandra Swain 
aged about 40 years 
son of Ghaneswar Swain 
Vill-Nachhipur, 
PO-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 
Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
PO-Rakhagopindapur 
Dist.Mayurbhanj. 	........ 	 Applicants. 

Advocates for applicants - M/s J.K.Misra 
M.R.Panda 
N.Srinivas. 

Vrs. 
Union of India 
represented through General Manager 

South Eastern Railway 
Garden Reach 
Calcutta-48. 
Divisional Railway Manager (Personnel), 
Khurda Road, South Eastern Railway, 
Dist.Khurda Oatni Divn.) 	...... Respondents 

Advocate for respondents 	- Mr.Ashok Mohanty 

In OA No.481/96 

S.Tatayya, 
s/o Venkanna 
Vill.Kottapalli, 
Mandasa Mandalam, 
Dist.Srikakulam (A.P). 

D.Para Rao, 
s/o Applasuri 
Vill-Krishnapuram, 
PO-Kasibugga, 
Dist.Srikakulam (AP) 
Loknath s/o Tndro 
Vill-Routrapalli 
PO-Barakul 
P.S-Balugaon 
1) i c; t-. Kh u rda - 
KriLibas s/(-) Gokulo 
Vi.j_j-Bjrjh(jj-j, P.S-Tangi, 
Vi,j-j,\,uj)tjjj , 1,\aluparaghaL. 

(7 hi r;i n n 
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Sankaro s/o Dusaseno 
V i I I - 13 o u ri a sa h i , 

PO-Borakul, II.S-Balugaon, DisL.Khurda. 

Dalaiah s/o Kustamma Vill-Krishnapuram, P.O. Kasibugya, 
Dist.Srikakulam (AP) 
Jaggaish 	s/o 	Ramaiah 	Vill.-Anant.hapuram, 	PO-Baruva , 
Dist. Srikakulam (AP) 

Li.mmayya 	 s/o 	Ap pa n na 	Via-Kist~ipijram, 

PO-Kas i hugga, Di s t. Sri ka ku I-arn. 
Chinnodu s/o Balaram, Vill -Narayanapu ram, P0-Ka.q-i-biig(ja 

Dist.Srikakulam. 
Appanna 	s/o 	Acclianna,Vil-l-Talabadra, 	PO-Kasibugga, 

Dist.Srikakul-am. 
Jaggayya s/o Chinnodu Vill-Mamidipalli, 
PO-Kasibuggal-, Dist.Srikakulani. 
Papaiash, s/o Kamaiah Vill-Mamidipalli, PO-Kasibugga, 
Dist.Srikakulam. 
Nandulu 	s/o Mallayya Vill-Kistupuram, 	PO-Kasibuyga, 

Dist.Sri.kakulam. 
Appanna s/o Jagannaikulu, Vill-Kistupuram, PO-Kas ibugga , 

Dist. Srikakul.am. 

Kamayya s1c) Apparina Vill-jagadevapuram, PO-Goradakandi, 

PS-Kasibugga, Dist.Sri-kakulam. 
Rni ra g [ , 	~-, / o 	Ramaiah, 	V i I I -Ta la 1),l d ril , 	I I() - K';I r; i 1) u (J (_j il , 

Dist.Srikakul-am. 
1-8. Adayya S/o Vjillayya Vill-Kistupurom PO & PS- Kasi-hugga, 

Srikakulam. 
Krishnamurty s/o Vankanna Vill-Anantapuram, 
PO-Baruva, RD Sompeta, Srikakulam. 
Jagannaikulu S/o Danayya V i I I- - Mi ji da sa Kotturu, 	p0 & 

PS-Baruva, Srikakulam. 
Latchaya s/o Narayana Vill & PO-Bendi, Via-Brahnianatarala, 

PS-Kcasibugga, Di.st.Srikakulam. 
Nagaraju s/o Ramamurty Vill-Makarajola, PO-Kasibugya, 

Dist.Srikakulam. 
Simmanna s/o Gangaiah Vill-Marlapadu, PO-Pundi (RS), 
PS-Kasibugga., Dist.Srikakulam. 
Dandasi s/o Gundu Vill-Nara.yanapura, 
PO-Kasibugga, PS-Kasibugga, Dist.Srikakulam. 
Dandapani 	s/o 	Sanyasi 	Vill-Narasingapur, 

110-Bonabullapalli., 

DisL.Ganjam. 
Trinatho q/o jagannatho Vi-1.1-Narasi-TIC-111pur, 

PO-Bonabullapalli, Dist.Ganjam. 

Ramaswamy s/o Appaiash 

Rh~)(pwm, 	q/offadi a 	VHI-Putabaynda, 	 h'-I h'-) I I, I da , 	
In 



S/O [,~,Lchaiah Vi. -1, 1 -Ta la ba cl r a 
PO-Kasibugga, Dist - Sri. kakulam. 

Kai-so S/o Bankanidiii- Vill.-Pai,kokosa(li 
PO-Ankulaclia 1-.. i , PS-Ilanapur, Di c; t. Kliurd~, 
Kulamani 	Sl() 	Mangala 	Vill-Routrapal-IJ, 	PO-Badakul, 
P -S-Banapur,Dj_st.Khurda.. 
Jagannath 	s/0 	Chachu 	Vill-Khari-kapa I.-I i- , 	PO-Ba ra ku 1, 
PS.-Balugaon, Dist.Khurda. 
Jaya 	S/n 	Easwaro, 	V i 11 - 9ou r i.;"7,) i 
P-S-Balugaon, I)ist.Khurda. 

Radha 	S/c) 	17-1 s W, I r) 	
PO-Radakul, 

P-S-Balugaon, I)ist.Khurda. 

Hallu S/o Dukha Vill-Bouri-asai, PO-BaclakijL, 
Di_ St. Khurda . 

iharia 	 s/o 	 f)ukhisyam, 	 V i I I- - I~ou r i-a s ~i I 
PO-Badakul_,P-S-13alugaon, Di-st.Khurda. 
Kandh s1O SYamo Vill-Bouriasahi, PO-Badaku, P-S-flalug;vm, 
Dist.Khurda. 

Mata Biswal S/o Satrughna, Vill-Bour-i.asai, PO-Padakul, 
P.S-Balugaoil, Dist.Khurda. 

ia(jul.0 S/0 Di-nabandhu Vill-Ostapalli, j,o-f)j_hy,-lsijjgjj[)jlr 
P.S-Balugaoti, D-i- St. Khurda 
Gotti 	S/o 	Hari 	Vill-Paikokosadia, 	P.0-AnkulchoLi, 
P.S-Balugaon, Di.st.Khurda. 

4L. Maheswara Slo (Idai,naL-_jj Vjj_j.-GjjjS,,jjgOj-a, 
P.S-Balugaon, Nst.Khurda. 
Anoo 	slo 	Chando, 	Vill-T~angaleswar,P.S-Kliil-l-il~nt-,,, 
Dist.Ganjain. 
BIjujo 	S/o 	Punja 	Vill-Langaleswar, 	P.S-Khal I.i.kote, 
Dist-Ganjam. 

Boinsi 	S/o 	Loknath 	Vill-Bouriasai-, 	PO-Borakul, 
P.S-Bal-ugaon, Khurda. 

Nabagano S/0 Hari 
Vill-Nimaimallii,P.0-Dibyasingliptir. 
liallu s/o Khollin Vill-Bouriasai, PO-Borakul, II.S-Ralugann 

Jayakrushno S/0 Sahadebo Vi-II-Dandigi-a, PO-i)jby,~si tjcjjjp,,r. 
Ghantayat 	S/o 	Mnngulu 	Vill-HaLi-bari , 	PO-l"or'lkill 
P.S-Balugaon. 

Gotia, 	S/0 	Bonamali 	Vi-II-Ostapal-li 	PO - D i- by (i s i n g h pu r , 
Dist.Khurda. 

Krushna 	S/0 	Purusottam 	Vill-Rout-rap,.1-1.1j, 
PO-Borakul,P.S.-Balugaon. 
Ba.sudov 	S/o 	Sanatha. 	V i I I - N i ma ima I I u , PO - i) i I)yl F; j 1) (_j 11 pl, I-, 
D i s L . K li u rd a . 

Satrughano 	 S/o 	Khallia 	 v i- L I - 13c) u r ii a sa h -i- f 
PO-Borakul,P-S-Baluqaon, 
Gantayat S/O Sudarsan Vd-11-Nirtlamallo, PO-Whyasi-ligtiplir, 
Di_s(-_-Khurda. 

s/o Kuly-ro 



i di pur, 	PO- 13 i r i hI r i 
Lochano 	s 	S a n rl t 1) C, 11 	Vill 

P.S-Tanyi-, Khurda. 
~, r i , p q -,j,,, n 

lzonkc) q/o Rimo Vill 	
J:j 

tihnro s/() 	 vi. I 
K 	- 	 jen 	J-Pi,rihnri , 

S , I I ha 1. o 	S/0 	T -,wa ro 	v i 11 
-fin ld i,1 pa L I i a , 	PO-11\;1 I u [);I r'l (Alln t 

j.,.S-Tang_i, Khurda. 

Ponka S/o Ra(lhu vill.-Chokkidurpur, 1)O-Biribiri, P.S-'; 

Khurda 

SU r(T1 (I r~l 	 S n T I'l t-1 I I a n , 	V 

P.S-Tanyi., Kliurda. 
Po-Bi.ribari 

13 ra j a 	_/o 	markando 	v i Ij-Chokiciliupur, 

PS-Tangi, Kliurda. 	
ro - 1), i r -i ba r i. 

jambeswar 	s/oKapilo 

p.s-l'angi, Khurda. 

Sankaro 	S /o 	Korani, 	vilt-Chokkzidipur, 

P.S-Tangi., Yhurda. 
Sudhakara 	S/o 	Banka 	Vill-Chokki dipur, 	PO-Bi r ihar i. 

P.S-Tangi-, Khurda. 	
vill-lialdiapatna 	po-FaluparayliaL-~, Sortianath s/oLoknath 

PS-Tangi, Kal-uparaghat 	
ro- 1~~i r i ha r i 

flari-bandhil s/ofingaraj, Vill-Koin 1-hapa 

P.S-Tangi.., I)ist.Khurda. 

Sesho s/o Panchu 

I)i-st. KhuT-(I,-i - 	
Vil i.-Parigorodri 	P. 	

1~\lm rda. 
manyuli -,,/o sanathall, 	- 	

-)('I i 	
i P11 r 

~9. 	Y,(-shobo 	F~ // o 	DaMO 	Vi tl_-charnt.), 

po-Chandesvu'~,.-, P-,--Tangi, Khurda. 
	

po-chande.swai--, 
Akuro 	s/oBhikari 	Vill-Sampadhipur, 

P.S-Tangi. 	
vill-Chokki.(Jipurt 	P.0-Bi-ribari, 

Aintho 	s/oSatrughano 

Via-Kuhudi, Dist.Khurda. 

Bhagaban s/o Panu vill-Koitapalla, po-Biribari. 

Raghu s /o Udainath Vill-Champadeipur, 	
po-Ch.3ndo9w,'r, 

Dist.Khurda. 	
Vill/po-Bi ribari, 	PS-Tanyi, 

Durjodhan 	S/o 	Markando 

Dist.Khurda. 
Dayanidid s/o Arl-,hito, Vill- 

Durjodhan s/oArjuno vill-Chokkidipur, PO-Bi.ribari, 10,111 

Vi- I I 

_ 	

amu I t' 	 obou ra n 9,9 131, r 
Ramo 	c,/oTAngarnj 	 Bor, 

i s t . Nay a ga rh 

l,(1xrnidhar f-,/c) Kari.k, Vill-cliokki-dip"t- , P()- 

	

-1 	
PO-K,-0_upnracjha L, 

Dqj-tari 	s/o Ra thi 	Vill-Ilald'-n 	1);' ' 11' 

Dist. 	 T) r) -I ri j),jr i , p.--Iranc 
Kedar s/oAvi Vjl_j-ChokKiu_Lpurr 

Doma s/oRaghu vill-Ratnapur, PO-Kuliudi-, D-i-st- 

Jharia s/o Narayana Vill 

 

 

 



83. ",arabo SIO Prananatho, 
Khurda. 	

Vill-Ijay'llm-11pur, 	PO- R i r i ha ri 

Bouribandhu 	s/0 	Bihari 	Vill-Chol~l,~idipur,PO-i~i-ri.1,~,, Di-st-Khurda. 

Hari s/0 Gourango Vi_11 ...... po .... 
86. sachi s/0 1~alu 

Vill-Chokkidipur, PO-Biribari, Khurda. 
Nallu s/o Udiya Vill-Jayamangalpurt PO-Biribari. 
P-In" 9/0 Pandabo Vill-Chokkidipur, 

Pothan' s/0 Kalu Vill-Chokki-dipur. 
Ranko s/o Pondari, Vill-Chokkidiptir 

91-- Gobindo s/o Sanathan 
Kubero s/o Kirtan, Vill-Chokkidipur 
Bhubani- S/0 Aciadflu Vill-Ratnapur, P0-Kufjjjcji 
Dhulia s/o Lir iga, Vill-Chokkidipur 

Bairayi s/o Karaiah 

' 

Vi-II-Gopalt)tir,Po-v,()tt,,,),,I_i 
Sri Akuro slo Abhina 
Sanathan S/o Anantho 

Saranga s/0 Lokanath Vill-Tari-ma, ps-t,,-Inji. 
Ronkanath s/oLokanath Vill-Orida, PO-Parlga

l-h, p 	_j 

	

Dist. 	 S 

100.Kumar s/n Brundaban, Vill-Orida, PO-Par- ignrh, 
101 - Saf f iuddin s/0 Mohluddin Vi. 11. 

.... APPLICANTS. 

By th(- Advocates 	 pl/,q 	 1) - P. Pa V tirm i jr 

	

V rs . 	
K-C-Pradh~jjj, M.K.K111111 1ja 

[J"j011 of India, r(,pT-(,_ sell t0cl by its Gon('T7,11- Majja(J pj-, S011t.f, 
Eastern Railway, Garden Rpach, Calcutta-43. 

Divisional Railway Marlaq(-r, South Eastern Railway, Khurdn 
Road Division, At/PO-Jatni, Khurda Road, Dist.Khurda. 
Senior Divisional Engineer(Co-ordinator), soli f- 1 1 r -1 s , tf'rn 
Railway, Khurda, At/Po-jatni, Khurda Road, Dist.Khurda. 
Senior Divis-ional Personnel Officer, 

'Snuth Eastern 
Railway, Khurda, At/PO-jatni 	... OPP - PARTIES. 

By the Advocates 	- 	Mr.Ashok Mohativy 

IN O.A. 0.60 9/ 9 6 

I - 	Sri Maguni s/o Kunja Vill-Poodapada, PO-Argul, P-S-JiLni 
Dist. Khurcla . 
Sri Jogi Slo 11atto, 

Dist.Khurda. 	
Vill-Poodapilda, PO-Ar(.1fu] p.S-1jjj tjj i_' 

Bairagi, Slo Rajanna, Vill-Talabadra, 
Dist-Srikakul.am  (AP) 	

PO-Kasi-hugga, 

Appla~- wamy q , /(-) 	t_1 y y a 	
Vil 1-Talabad t:a, 	1 10 - K') F, i 1) g (J'-1 Sri kaku lain, D i s 1-1 - S r i ka ku lain. 

Dhulic.j, Slo Balanki, Vill-Panchubatia, P0-17,a I 	h,-, Dist.puri 

PandahoS/c) 
131")marO, Vil 	pur, 	P.s-Tarlqi~ 	Ka Di-st.pilri- 
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7. 	Bai.ragi, 	S/0 Bhamaro, 	V,,i. J. I- - P()Odl pa da , 	po-AT-111 1. 
KIIIII&I. 

[~M]Fi hilt)(1111-1 	 V i 1. 1 

F, 9 

	

	Ia um n i 	!7;/o 	E'a s W, I r 	Vi I 1-Billdhall i- , 
Tanyi, f)i.st- .Puri. 

10. 	If;-Iri , q/0 T,Ocfllno, Vi-1 L-Bi-ndhani 
1) i r", L. Pu r i . 

11 . Dussano, 	9/0 	Sanathano, 	Vill-iianum;.111tilo, 

P.S-Tangi , Puri. 

Sudamo, 	s/o 	Udiya, 	Vill-Taribi, 	PO -, ra n Y.i. , 
Di-st.Puri. 
Keda ra , s/oBanka , Vill-Panchupatia, ro-Inim i Kalupiva, 
PURI. 

.14. Judhistar, S/O JOgi, Vill-Jharia , 
Dist. Pur.i- 

1-5. Panchanan, s/o Natho vill-Miaria , 
Dist. Pur-i- 

Hari, s/o Gandu, Vill-Kuwaspadiro, T'O-Kattipada, 

Brojo, S/o Jogabandhu, Vill-Tari-ni, P()-Ka1uj-mraqjj,1j-, 1,111-j- 
Sudamo, 	S/o 	Madano, 	V i. I I -Ta r i n i, , 	PO-111,11uparaqhat, 
Di-st.Puri. 

Dasarathi- , 	 S a TM L h nTIO , 	V i I I 	f I ()d i~ I); I &I r() 
110-Kalupar-ayliat, Dj-st-Puri- 

20.- Purusottam, 	s/oChaitanyo, 
PO-Kaluparaghat, Dist.Puri. 

21- 	Sub~jl-o, 	r, /r) 11, 1 n c 11 ha n i. d 11 i- 	v i- 1. 1 - S, i, I 

Tangi, Dist.Puri. 
22. Saratho, S/o Dhoba, Vill-Aarin.i, PO-Katupada, 

 Balabliadro, 	S/0 	Brundabano, 	 rc~-,waro, 
PO-KaluparagliaL, 	Di-st.Pliri. 

 Kasi., 	s/o 	Bairagi, 	Vi I I -S i n gn ra Tfui , 	f)()- F il I I I pI ra (-111,1 L , 
1 1) is t . Pur i. . 

 Ra j an i- , 	s/n 	Abhi, 	VJ. I I - P a n chu hii 1-. i a , 	1--) 1 u [),I ra y I I 
Dist.Puri- 

 Ariya, 	s/o 	Kunja, 	Vill-pirini, 	PO-Kal-up~irnglini-, 	1) i ~i t--. p, I T- i 

Bhikari, 	q/o 	Bairagi, 

Di-st.Ganjam. 
 Sil-,haro, 	s/o 	malloswaro, 	 PO-Orada, 

1) i- s t. Gan jam. 

 Manguli, 	S/o 	liallu, 	Vill-Ratnapur, 	PO-Kalupara, 	i)i st.ptlri- . 

 Ki-stayya, 	slo 	Karriah, 	V i I I - M u 1 a pii d ra , 	11 0 - rl ~l ri da pa I I I , 
Ichhapur 	Di-sL. 

31- Aminto, 	s/of,nl~anath, 	Vil-I.-Chokki-dipur, 
Di~--,t.puri. 

 Mochi-a, 	sOlo 	Ka-lbalo, 	vil-1-chokki.di,plir, 	P().- 1), iribl-11- i 
Tangi, 	Di-st-PtIq-j. 

 Madhabo, 	s/o 	Rahas, 	VJJI-CIIOH~1, 

1) i s t~-. . P u r i 	. 
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Lakhano, slo Plusa vill-Bodopari , PO-T~mcji 

Kali-a, s/o Sanando, Vi.11-Bondapada, 110-Sincillabari , Dolamj, 

Dist.Puri. 

Golakho, 	5/0 	Bai.rayi , 	Vi 11 -Krush1_,qm r 	P0--Cl1nT1J(,swaT', 

Tangi., Dist--Puri- 

37 . Profullo, s/o Dhruba, Vill-Si-nghi-b(~rmpur, P.S-Dot~mg. 

38. Dussa, s/o Narasi-ngho, vi-11-Nimaimal-lo, PO-Diby,-isinqhpur, 

Di_st.Pl1ri_. 

31). Dando, slo Minna, Vil.]-Ankula, 11()-Holnp~id~i, 

40. flari- 	s/oDinabandIm 	Vill-Arikula , 	PO-13flopad'i 

P.S-Balucjann, D-ist.Puri. 

41 . N.,irasi-w1h, Slo ~',oni, Vill-T(-T1Luli;lp,-1d;1, 

Baguli, s/o Kumar, Vill-Motiyalajudi., 

Satyahadi-, s/o Krishrio, ViAl-Panchuhatia, 

Dist.Puri. 

Chaitan, s/o BanchaTddhi, Vi_ll-Kedareswar, 

Tangi , 1) 	Puri. . 

Fa k i. ra , 	s/oPodia , 	Vill-NiMai-mallu , 	PO -- 1) i h y') s i 1) (111 , 	P~) I u , 

Dist.Puri.. 
46 . R a mn Rjio, 	slo K i. F, L a mm, 1 , 	Vi I 

Sri-kakutam, Dist. Sri-kakulam (AP) 

Maheswar, s/o Dadhi, vill-Hari-pur, 

1) J_ s t . Klm rd ~i . 

Bo nama I i- , 	s/oLokanath 	V i- I I -Ila ld i,-) pa (: T) a , 	KI 1, 11 1_.),l ra y lwi t. 

Dist.Puri_ 
Dibakaro, S/oMarkando, V i I I -Champa d i- pu r , 	PO - CI i;i n (I w;1 r , 

Dist.Puri_ 
Bharato, s/oBanchanidhi, Vill-llanqarali , Po-chandoF-,wa r, 

Dist.Puri_ 
Kanu, s/oGobardhan, Vill-flaripur, P.1,-jhankj_a, Di-st-I'mA. 

Kagi s/o Dnmo, Vill-flaril-Mr, PS-Jll,_ll1 ki-;1, 

 Ba riama -I.i 	s/o 	Sanathan, -Vill 	1-mr, 

1) -is t . P11 r 

 fladu, 	 Jayakrushna, V i- I I - I In r i P1 I r , 

1) i- s, t. Pii r 

 Charano, 	S/0 	Bliubani, V i 1 -1, - I ja r i. p u r , 1) 	(S - j I I a 1) ki.a , 

Dist. Pu ri-. 

 S (I Lrughn I I o , 	s / o 	D'-1 (I h i- , Vi, I 	I- - I 1,-i r i 	I) 11T- 

1) i- s t. Pu r i . 

 Irri-nadho, 	s/o Uchabo, 	Vill-Koriaka, 	P-S-Khal I i knl- 

 Kona-i-, 	AnaT1d(_), 	vill-Konaka, P.S-KhnlJ_iRW_, 	1) i f:" 	I 

 13hikari-, 	s/ojudhi-sto, V i- I I - 17, n I I'l k n , 

D i, S, t - Ga 1-1 j a Tll - 

 Ka I u , 	F~ / 0 	ATIa tl (1, 1 , 	V i 	K n ria ka , 	P 	K I la I 

61. 	Manguli-, 	s/o Artha, 	V i- L I -Ta r i. n i 	 h 	
T,-imj t , 

Di-st . po ri- . 
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B. Kr i shnamurt-,y, 	s/o Kangali, 	Vill-Allant,~Ipurmll, 	sompr, t,,) , 

Srikakul, Dist.Srikakul-am (AP) 

M~iclhu , 	~' /n 	R~Iqhtl 	V I 1 1, -S,) ril I iITTICJh,- I 	R() r i (I i f 	r i I- nd 

f) j~ " I-- . KIIII rd) . 

1 ~ I iri qi h a t-. , 	~;lo 	K 1) (,, L t- 	Vi- 1. [-Ch~md,mptlr-, 	P() 

P.S-Tangi., Di.,;t.Khurda. 

R o n ka 

	

	S/o 	Bauri, 	Vill-Haldiapat--m-i , 	I'()--Ki 1-upiT--a(jhnt-. , 

D~st.Khurdi. 

R~isanando r 	s/oBrundaban 	 a I I Y 

Dist.Khurda. 
Raghu, 9/o Kiikka, Vill-Konaka l P.O-Kcmaka, P.S-Khalliknt, 

Dist.Ganjam. 

Ganga , s/c) Agridhu, Vill-Konka, PO-KnnkI , P.S-Kh,11.1 i kol- 

Dist. Ganjnm. 
Jujhia , 	s/n 	Marayano, 	V i 1, 1 - K, I'l k'I , 	 I) ka , 

P.S-KI)al-]-i.k.ot--(-, Dist.Ganjam. 

Ra i ba r ia , 	S/o 	Agadhu, 	Vill -Eolm kn , 	1) 0 17N 	k, I 

P.S-Khallikof- e., Dist-G-injam. 

7 2 . Raina, 	q/c) 	Cliema, 	Vil-I-Ankul 	PO-Mo f- a vy, 	P S - D 	TI g , 

Dist.Puri. 
G In n (p d ha r, 	 No rn h ~i r i. 	Vi I I 	IT111,1 110Y, 

P.S-.Banapur, I)i-st.Khurd,-). 

Manyaraj, 	S/0 	I'll u r u s n t t--,i m , 	V i I 	i,nn't tit, 

PO-Dibyasinghpur, P.S-flalmpcm, Dist..1"11111-d'i .... A 1) 1) 1 i c;-) I I I-- F; . 

fly th(- AdvocaLes 	- 	M/S D.R.Pat-11,-lik 

K. C. Pradhar . 

V rs, . 

I 	Union of Tridia, npresmited by its, 

Eastorn Railwiy, Garden Reach, 

fAvigional Railway Manager, SnIltil 

Road Division, At/PO-Jatni, Khurda Road, Pist-1,1111rd,3. 

S(-nic)r Divisional Engim-or (Co-ordinnLnu), S011(h 1"r, sto 1-11 

R,Iil.w,iy, Khurda, at/PO-Ja-l-,ni, Khurda Pr),-id, 

Sen i or 	Di vi.F, i.ona I 	Prrsonrw I 	Of f i (-(,r, 	S011 1 11 	F,-I! " 1, 	t I 

Railway, Khur(la, At/PO-,T,)tTii 	....... 

fly 	tYi(, Advocate 	- 	Mr.Ashnk Mollinty. 

TN 	0.7\.NO.C)I() ()F 	1096 

I . 	Ghanashyam J(-~na, aged about 44 yoars, -,/c) Winciv-) i (it) i~ 1('nl 

Nahriqhami Mobarana, aged about- 45 ~7mirs son of T,I~ikul;i 

Pinh,-ir--ina 

Arakhita Jona, nged a.br)uL 45 years, s/n I'M1.11ki 

P,-)tI(J,1h,) SWIi-TI, ICJ(-(i about 52 yenrs, 	(-)f (41hi"(1-1 
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Dhanoswar Joni, aged about 44 years, s/n 7\r-jijn,-, jrni 

Shyam Jena, aged about 51 years, son of chnij-.ona j-ni 

AI I 	i) r (' 	() f 	i I I ;~(jo 	Pi (111;lpi]1~11;1 , 	P() 
Dist. Puri . 

Ka i I a s h Moharana, pgnd about Soynars , 	9"" 	r Mohan 
Mnharann, Vill-Ranch Pn-Berahol, P&HAnnya, P&L.Purt. 
11rijn Nayiik, oyed 	53 yoars, ~iojj of P~1111-i j 

~~rnapatj, aged about 51 ypnry, P/0 Mohnn Smnapnti, 

1 0 - Arakhi-1-1 SnFhi, aged about 53 yQars, ~;on or 111ldhi.1 

Vill-Thentnna, PO-Gulinpada, PS-DelnnUn, Dist.Puri. 

 Kshetrabasi 	Sahoo, 	aged 	about 	38 	years, 	q10 
Hadibandhn Sahoo, 	Vill/PO-Praharajpur, 	P.S-DeLanqa, 
Dist.Puri. 

 Nidhi 	Pradhan, 	aged 	ahovit 	51 
Pradhan, 	Vill : 	Panchupala, 	PO-Gualipnda ' 
PS-Delanga, 	Dist.Puri. 

 Sudam 	Sahoo, 	aged 	about 	50 	years, 	son 	of 
Sahoo, 	At-Dapur, 	PO-Beraboi , 	PS-Delanq~l , 
District-Puri . 

 Panchu 	Dalai, 	aged 	about 	51 	years, 	son 	of 	Madan 
Dalai, At-Dapur 

 Somanath 	Pradhan, 	aged 	about 	51, 	(,a I-!, 	son 	o f- 
Hursikesh 	Pradhan, 	At-Udayapur, 	I"-13prah"i, 
PS-Delanca, 	Dist-Puri. 

1.6. Bauria 	Swain, 	aged 	abouL 	5-1. 	years, 	7"n 	of 
Swain, 	At-Posal, 	PO-Ilakapada , 	PS-Del'111(p, 
Dist.puri. 

17. 1):i ja 	Parida , 	aged 	about 	51 	years, 	son 	(A 	(;opi 
Parida,At 

1-8. 13harat 	Parida, 	aged 	about 	47 	yrmrs, 
PO-Rerahni-, 	PS-Delang, 	Dist.Puri. 

-19 . Bala 	Mohanty,agnd 	about 	53 	year,-,, 	son 	or 	m(Oin 
Mohanty, 	AL-Sreepati-pur, 	PO-Tlakpada , 	PS -Do I 
Dist.Puri 

 Karunakar Mallick, 	aged about 52 years, 	son or mnu 
Malik, 	At-Sadpada, 	po-Hakpada, 	TT-1win"qn, 
Dist.Puri. 

 7\chuta 	Jena, 	aged 	about 	45 	years, 	son 	W 	WmW 
,Jena , 	At-Sreepatipur,PO-Uakpada, 	ps-pplDnYO, 
Dist.puri. 

 Karunakar 	Chhatol, 	aged 	ahout 	45 	yo~it:,, 	son 	()f 	1 ,J 1 , 1 

Chhatoi, 	At/PO-Golipada, 	PS-Delanya, 	1),ist.Puri. 
 Rama 	Chandra 	Swain,a 	gnd 	about 	53 	years, 	son 	of 

Ananda 	Swain f 	At-DaPur, 	PO-BerabW 	PS-1101nnin, 

Dist-.Puri. 
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Brundaball mohapatrj, ayed about 53 

,jayu Mnh,-ipi)I--ra, AL-Sladr)ada, PO-llakP"(1'1 1 

1) i. s L . P11 r i . 

Gopal Barik,aged about 52 yearg, son of Hat- B~11- il- r 

At/Po-liakpada, PS-Delanga, Mstrict-Puri. 

Gokul Khotai, aged al-)out 53 years, 11011 Of Ka nlia i 

Khotai, j\t-I)akpada, T)S/PO-Del-anga, fiis -,t. Puri 

- Prahalad Swain, Icj(,(i nbotit 44 years, 50T, (J 

Swain 1 	AL-Dokanadua 	PS-Delanga, 	PO-D~, I r1T1(j,-1 

Dist.puri. 
Nakula. Rout-1, aged al-)out 44 years, 	f Ili-M-) 

Ii.,PO-Praharaij 	 J At-Pa 	 Mr, PS-Dolanc, 

pra 11 a l,-, 	a -1 	 48 y(-,)rF;, snn c)f 
j 	S i,v (, i- i 	a (j (I cl 

Swain, At-Dokanadua, 

Abhimanu M~jjhi, aged about 52 year­,, 	 A` Pit' 

Majhi, 	At-Govindpur,po-Depur, 
Dist.puri. 
Apana 13ehera, aged about 45 ye,)r,,:!, S011 

Behera, At-I)okanadua, PS-Delallgcl, 

By the Advocate 

Vrs. 
Union 	of 	India, 	represented 	L I I r( )I I q 11 	G, o 11 (, r id 

Manacjnr, 	~,, () u t 11 	F,~a s t (, r n 	R a i. I w a y 	G~l 1-del) 	
P(­Ich, 

Calcutta-700 043. 
Divisional 	Railway Manager 	(P), 	South 	I :'1 1:. e r T1 

Railway, Khurda Road, Dist.Khurda. 
S 	t I I 	.~;i t e r ri 

s iona 1 	Personnel 	of f i,.C(, 

Railway, Khurda Roadr T)istr.tct-Khm-da 

Ro ~i po I) dMI L~-, 

Py Lhe, Advocate 	 rir.Arfliok M911,1111-Y- 

IN OA NO.670/96 

Sri Nepal s/o Prananath 

Sri pravaj~,-jr s/(.) B11ramar 	
Udlyi-ri 	 plir, 

Both 	lire 	of 	v i I la ge 

p.S-Tangi , 1.)i -;L.Khurcla . 

wghanath 7,/o Chomatintidan 
Vijj-Nijnai rTj,-jj]_ u , p()-IAbya E i.jjghpur, 

Sri Abhi sl(-) Bali 

Rj( 
. 
jjjjj 	Bflim1iir 

cr~ M-i k i i In r, / o Ba I 	
JTJ 

N()s . 	4 	1 -- o 6 a r- (- - () f 	v 



Sri. Si.bonarayan Nai-k, s/o K.K.Nai-k 

Sri Bi-dyadhar s/o flaribiswal, 

No!-_ 7 ~md 8 ar(, of village Sara.Ui 

Sri. Sikharn, s/o JaLi. 

1-0. Sri Chakradhar s/o Gati 

	

Nos 	9 	ind 	10 	a r e 	of 	v i, 1 -1, a (_j 	Ch'Irld'Illp'll 

PO-Golahat, P.S-Janki.a, Di,st--Khtirdn. 

11 . Sri Gurukhii s/o Birn 

vill/PO-(;ol.(ib,)i., P.S-Jankda, [Ast.11hi~irda. 

Sr-i Kailasc) s/o Hadu village Jallmna, 1). 	I-qll I 

I)S-Delanc , Dist.Khurda. 1 

Sr i- 	Ark i tho 	9/o 	Narsi.rigo, 	v i- 1, 1, --Po r i-ch'I had T-(), 

P. O-Di h y,i F, i Tigha pu r, P. S- .13a npii r 	Di F~ I- . M m rd, 

Sr i- 	Ka r L i k 	F, / o 	13 r u n da ba n 	vi- 1. 1. - 1) o I n 1111) 11 d ~) i, 

P.0-Belopacla, P.S-Banapur, Dist. Khurda. 

Sri 	 Narayan 	 S/c) 

Di-st.Khurdii . 

	

1-6. qri- 	Pand,)vo 	q/o 	ll~ldu, 	v i 

P.0-Belop,via, 

Sri Gullak, slo Ranklo 

Sri- Lakhana s/o Bi.swanath 

Sri Denarajo s/o Kunjc) 

Nos. 17 to 19 are of village Ankill.,P.()-Fl(,Loj_)~id,1, 

P.S-Balil~jaon, Di.qt.Khurda. 

Sri. 	 ~-,lo 	ll()tt.-,o, 	Vill.-JI1111d'-11o, 

P.0-K(.-iJiip,idaqhat, P.S-'I',inqi, Dist.Khilrda. 

Sri Si-Ohnswar s/O Kulamani 

I;ri- Saritha s/o flarilwind1m, 

	

No-, 	21 	~l Ild 	22 	FI r C! 	o f 	vi I l,)(pl'1l'O-(l')j,A)n i 

PS -Jan kia , 1) i- s t . Khurcla . 

Sri. Bmiribrindhii s/o,_Judhistir 

Sri- Kaya -ju s/o Ranki 

ti Sri Kesah r,/o KIII, 

Nos. 	23 to 25 a re of vi Ilay- 

P.0-Si_nqhi_,-isarn, P.S-Banpiir, 

Sri Bichi-tranancla s/oChema 

Vil-1,ig(--Ni.TTi~iimallu,P.0-Diby,ising~i,ipiir, 

P.S-Balugaon, D_i.sI-_.Khurd(). 

Sri- ljlri~natha s/o Markanda 

Villaye-Udaigiri, 	P.0-Sundarpur, 

Dist. Kilurdil . 

Sri Ilazari- s/o Bishim 

Vill-ag(--13oi-adi-,P.S-t~,i.nFtptir, Di-st.Khl-ir-cla. 

S , r i- 	13harata 	s/o 	suclarsan, 	V i 1. 1 1 

f' 	S - I ~a i i pu r , 1) i. s t . K I iu r da . 
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Im 

o'o 

-1 ( 1 (' 	, -1 r-'-1 	]. ,1 !7 i Mohn i- 	S/o 	Biro, 	vi-I I, - --S 	
- 

30. Sri 

P. 0- Bor i-d i gh,' t, 	P.q.-iianapur 	Di-St-Ki'llrdr" 

31— Sri 	ljayakri~;hno-) 

v i- I 	g ('- 	Tu ry'l Singh, 	
1). O-PanchuyjI or), 	S' 

F)j,st.Khurda . 	
Vi 

 S r i- 	Fam)'-)o 	s/o 	
Gouratigil 

P 	0 — S 11 Tl d a r p rl r , 	P.S--Tanyi-, 

 Sri_ 	Trinath 	q/o Krishna 

 Sri- 	Dasarathi, 	s/oSi.kharo 

33 	-1 	 -ire 	f 	 (jf-- 
nd 	34 

~-,t.Khur(h - 

1­3 XTll 	r 	s 	I n I m 
 Sr i 
P.()-Sj1Tl(3arpnT- , P - 

 Sri 	TIMIT- i ," 	f̀ /o 

 Sri 	Khetra 	s/0 	
0 - Pa I d Il'-) 

Both 	are 	of 	village 

P.S-Khal-ikot,DiF,t.c,,-iiij,ini. 

 Sri Fagu, 	s1O 
P-S B(,rh,-lTTlj)ilr, 

 Sri 	Na I., l ba r 

present Blindra- 
s/oBandha, 	 U (I i. 	Y'-) q 	ri , 

 Sri 	I qj,) s ka r 

41- Sri Gokulo, 	
S/o Bisno(-), 

Vill/po-jiot-,-adi 	flarikundo, 	
p.S-13anqmr, 

 Sri 	flurshi- 	s1n 	11~ldll 

 Sri Chandra S/0 Mural-i- 
vi11aqe/PO-F,"r,'(1'- 

Nos. 	42 	an(I 	43 	are 	of 

ret- 
All. 	the 	, 	-ji-cants 	

Ire -1 p, 

PWI 	br'] '"Y "llol 	to Labourers 	working 	under 

Road, Ka lupada(fl',' t, 	Bal-1:19,lon, 
- 	i 	S 	V. n 

CAP, 	TAP Units 	in 	
Khurda Road 	Di-vj.~, i()T-1 	

. 

a 11 	~~s 

By the Advocates 	 Bi- ) 
C.Choudht lry 

& 	S.r1nhml1
..
.y 

Vrs - 	
represented 	t r o w-311 	 T"! 

union of India, 
manager, q.E.Railway, Garden Rrach, 

V3 c-. n gi I ) - 	
t I 	1;~ 	t- r, t 

. 

1) i v i ~-, I o ,,I I Railw,'Y 	Jc' 

V.hllrdFl 11\o~l(l 

pi'vi-'i,m)al 
1'1~) i- 1-wy' 



4. 	Srnior D ivis i on a] 	 of Ficer, 

,'ol I t- 11 	H, I s 	 y , 	K I I I I rda 	P(w(I'Al /P(~ -'I;II1 Ili 
r [ r I-- -- K 

........... 	 .... I ~ n s J-) o 1) d (' I 11: 

By the Advocate - 	IN.Ashok Moha"Ly. 

IN OA NO.772/96 

Dolagobinda Nahapatra, aged about 39 years, non Of. 

]-,It(' 	Madln 	Nol-japatra, 	vi-1-1-ii;i1opuri 	 1j, , 

P.S-Kuianga, lAst.Jay.itsinglipur. 

Harihara Sahoo , aged about 40 yn,-~rs, s/() 

Mathurananda 	Sahoo, 	a L. 	[)r(-q-n t 	N/i, I I 	i ji(ji, r1l , 

P.0-JIjumark, P.S-I)aradeep, 

... A 1) p 	ca I 11: 

	

By the Advocates 	- 	M/s Orharaj Rny, 
& 

A.K.Naik. 
Vrs. 

Union 	of 	Tndia., 	re pre son ted 	through 	("Qlwra L 
Manager, 

South Eastern Rail.way, 

Garden Reach, Calcutta-48. 

2. Divisional. Railway Manager (Personnel), 

Khtirda Road, South Fastern Railway, 

	

Dist.Khurda (Jatani Divn.) 	...Respnndo.-rits. 

By 	the 	Advocat,-,(.- 	- 	Mr. Af;hok 	Mnh~l W 

IN OA NO.793/96 

I. Jambu, 	aged about 45 ynarq, 	son of Nmdii , 

At-Jamuna,P.0-Argn1, 

 Madan, 	aged 	about 	46 	years, 	SOH 	OF 	Anamn, 
At-Jamuna, P. 0- I\rqu I , P. S -Do I.a jig, 	Di.sL.Puri . 

 Avi-, 	aged 	about 	46 	ypars i 	40" 	"F 	J"dhislii. 
At-Jamuna,P.O-.Argtil,[)i--,t.Ptiri. 

 Padan, 	aged 	about 	50 	years, 	son 	r) F 	Ku lmwm i., 
At-Jamuna,P.O.-Argul-, 	Dist.Puri. 

 Bela, 	aged 	about 	44 	years, 	SOD 	of 	SvInkar, 
At-Jcimuna, 	P.0-Argul-,I)i-st.Puri. 

 Pravakar, 	aged 	44 	years, 	son 	of 	Chakradhar, 
At/P0-Tirmn1,Vta-Bajpur, 	P.S-QW&,1)TPWVhui0a. 

 Hrusi.aged 	about 	4 	years, 	SP) 	(T n"m , 

At/P0-T!rm,-i 1, P. S-Jatn i , Dist. Khu rd,1 . 

 Durya 	Charan,aged 	about 	46 	years, 	s"m 	of 	Sankar, 

At/P0-Tirma1,Via-Bnjpur, 	P.s--JatQ,J)KL.Khur0a. 
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 TWO aged 	about 	50 	years , 	son 	of 	WwW, 

 ~Iadoi 	alj(~d 	 44 	y('a I-:; , 	~:')H 

Via-Hajpur,P.S-nJ;-itQ 	j)PL,Khmv[i. 

I I . Kelu, 	aged 	40 	years, 	son 	of 	Nidhi, 	At/PO-Tirmal 	, 

Via-Ba j pu r, 11 . S-Ja. 1--n i , 	Di st . Khurda . 

 Joyi,aged 	about 	45 	years, 	F, 0 1) 	o f 	MI(Ow n i , 

A t/PO-Ti rma I , Vi a -Ba j pu r , P. S-Ja tn i 4) hAx j ct -9 h u "I -I . 

 Bhagyadhar, 	aged 	about 	47 	years, 	son 	of 	Sn"Ch r 

At-Baraara, 

P.O-Aryul- 	Vi a-Ba -ipur, P. S-Ja tni 	Dist--. 'F'hurda 

1-4. K -r., u s h na. , 	ay~~d 	about 	40 	years, 	son 	of 	I-okanal-11, 

At-Ranipur, 	P.0-Tirm;O.,P.S-Jatili.Dist.Khurda. 

 Bhaskar, 	ayed 	about 	45 	years, 	son 	of 	Kuher, 

 Sudhakar, 	aged 	a lain t 	44 	y (,,-I rs, , 	~;-T) 	f 	N, 11; 1 1 -1 -1 

At-Benapanjari,P.0-Tirmal,P.S-,*J,Ittli , 1) i 	K h 11 '- d a - 

 Daitari,aged 	about 	45 	yrnrqp 	sivin 	')f 

Ba n a ma I i , A t - Ron a pa n j a r i , P. O-T i rma 1 	&M tn i 	s t - K 

hurda. 

 Aporti,agod 	about 	45 	years, 	Poll 	of 	K-WO11-11, 

At-Manitri, P.0-GorwUP5 Dist.Purk 

1-9. A ra ta , 	aged 	a boll t 	40 	y,-; 	s C) I I 

Ha n a ma I i , A t -Mn n i t r i , 	1) . O-Cci ra d i I , 	1) 	 i - 

 Bhuja, 	aged 	about 	45 	years, 

At-Manigri, 	P.0-Goradia, 	Dist-PUri. 

 Halu, 	aged 	about 	30 	years, 	so" 	of 	pondahl, 

At-flaripur, 	P.0-Argul. 

 Aparti,aged 	about 	45 	yearst 	Pon 

Banamali,At-Manitiri, 	P.0-Goradia, 	Dist-PlAri. 

 Arata 	aged 	about 	45 	y ea T.- s, , 	s()II 	o F 	1.1d i 

At-Manitiri,P.O-Goradi-a, 	Dist-Puri. 

 Sankara, 	aged 	about 	44 	years, 	Son 	o f 

A t-Ronga 1. a 	Pa I- na , 	11 . o - (, (v I 	I) i I t. ni n 

P . S , - D o1a n ya , 	Dis, t--. - 1- " I r i - 

 Bharata , aged 	about 	42 	years, 	40" 	of 	At''In"Tir 

A I -. - I I a r, 	~1 	, 	I I . 0 - A v (I I I I 	, 	P . ~" - -, je'l I - I i 	i 	, 1) i 	! 1 1 	. 	I ~ 	I I 1 	(1; 1 	. 

 Sarat, 	aged 	about 	44 	ypars, 	S"m 	nF 

At-Barana, 

27 . Pa 1) a li , a ~ wd 	])on 1: 	46) 	y (- a r s' 	 f 

At-Risiprida, 	 11.0-Ti 	I 	V i o - Pa 11 , 111 

P.S-Jatni 	D-i st..Khurda - - 

28. Narendra, 	ngvd 	about 	44 	years, 	MAI 	of 	Kohvr , 

At-Tirmal 
P.S-Clatini,DistlThurda .......... 	7qqd 

By 	Uie 	Advocates 	-- 	Ails 	D. It. In, I Unm i I:. 

TIK 	Win V 01 

I- 
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„, V) 	
Vrs. 

(in i-on of T nd ia , i, opi - s(,n I-, r-d by i t, f~, 	n I- -I 	ri; t I I (I'­ r 

)I 11.11 	Va f ' 1.(' ril 	P'l i I Wa y , 	(;,-I r (I ('n 	R 	I 

Divisional Railwny Mrinaqnr, South Eastern Railway, 

Khurda Road Divi sinn , At/PO-Jatni 	Wrdn Wuml, 

Dist.Khurda. 

Sentor Divisional Enyinncr 	r d i n;7) 

Eastern Railway, Khurda, At/PQ-JnLni,KhmJv P-DO, 

1) i S t-KhAl relil - - 

Spnior Divisional Pprs"n"el 0Uf1cPr, S"ulh -iqlmn 

Railway.11hurda, At/PO-Jatni .......... ~-spnud(,uk- 

Advocate fnr Rcspond,7~n ts 	/\~~hnk Plohn"Q 

IN OA N0.801 Or' 1-996 

I 	Ranka Mohaharay, aged about 51 yoors, son oF laW 

Kubera Mahatray, Village-Jajpur,PJV­Nn­aharimr, 

Dist0hurda. 
M~0_hura Martha, agpd. ab"ul: 51_ yporq, s"n nf lair , 

Prabhakar 	Martha, 	Villagp-Ja>u 111-Ni n1karlmr, 

P.S-J,inl~i.,i,f)i-st.Khtir(-I,i. 

llikrai~i 	Pr,idhan,;-i(j(,d 	;-ihoul-, 	15 	yc,,it '~, 	~:()n 	f , l 	1 11 

Iswara 	Pradhan, 	Villagv-Jajpur,P.()-Ni rakiLlmr, 

P.S-Jank~a, District-Khurda. 

Dhani Plartha, aged about 55 yearq, son Q- I a ho 

Dibakarn 	Martha, 	Village--Ja jpilr 	ra~,a I- pu r 

P.S-Janki.a, Di-st-Khurda. 

Bijadhan 	Pradhan, 	aged about .... ypnrs, 	sum 	of* 

Maheswar 	bradhan, 	At-jajpur,l'.()-Niraknrprir, 

Dist.Kliurda. 

Hari Sahu,aged about 47 years, son of lato Pohliani-

Sahu, At-Jajpur,P.0-Nirakarpur,P.S-Jankin, DW. 

Khurda. 
Sikhar Pradhan,aged about 46 years. son oF Rhihari 

Pradhan, 	At-Jajpur,P.0-Nirakarpur, 	P.S-Jankia, 

District.-Khurda.. 

T_1j':)rTjdra 	Das , 	a q n d 	a bou t 	yr,a r s, 

K11 I mliall i 	Ua S , 	AL-Jaipur, 	P. "-NO d~” Imp, 

P. S-Jankia, Di strict-ja jpur. 

Dusasan Plahataray,a ged about 54 	 son 

Bha.ba 	Mahataray, 

P.S-.Janki_a, District-Khurda. 

Dhulia Flahitaray, aged about 53 yrnrn, son 	Ink,- 

Pohali 	Mahatray, 	f%L-Jajpur. 

p.S-jKat,j,,j_,,,, Nst.1',hurda. 
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Il. Jaladhara 	Mohapahra,aged 	ahout....yea.rs, 	~'on 	of 

Bhobank 	Mohapatra, 	At-Jajpur, 	PA4Nirnknrpur, 

P . S -,Ja TI k i-a , 	1) t s, I- . K, 1111 T~-dl . 

 Padan 	Mohataray,ayrd 	about 	48 	years, 	son 	"F 	loh-~ 

Bharat 	Mahataray, 	Villaqe-irijr"ir,P.()-tltrvikarpur, 

P . S -J, I I I k i.;) 	F Dis, 1: r . i (-. 1, -- K 1) 1 1 1, (1, 1 . 

 Sarangadhar 	Dhandinskqa, 	ngpd 	alwut 	51 	yenry, 	wil 

of 	late 	UdlyanpLh 	Dhaudinsinga, 	At/0)dIn"i Wn. 

Via-Singapur, 

 Sri 	Gobadhar 	Pradhanaged 	about 	4R 	yrnrs, 	so" 	of- 

late 	Nwayan 	Pradha" , 	AL-Hanynt a. 	Pn"Nirakarpur, 

P.1--,-Jankin, 

 Kaibalya 	Namantaray, 	aycd 	about 	51 	years, 	sw 	of 

late 	Ma n gu 1i 	IT) a tl ta F i I y , 	V i 1 1. 	Y n - - 	I 

P . 0 - D oma n a b h a i . 	P 	S -J a I) k ia , 1) i s t r 	r d 

6 . G--I I I J I I [ 	M 0 	q a r 0 	. 	i I 	d 	.7d)(ml, 	 s' 	 f 

lokanath 	mqnyaraj, 	A t--P n Ina 1) i I i 	Wnrl "N 11 1 n i 

 Jagannath 	iilias 	Joyi 	flari-Chanda", 

son 	of 	indrnman.i. 	11~~ 

At-Rarnabi 1-i , P.0-DOTTIanabilai , 

Dist.Khurda. 

 Adhu 	Gumansinga, 	agpd 	about 	48 	years , 	ro""F 

Balahhadra 	Gumansinga, 	At-Ja"k La. , 

POW-JankiaNistrict-Khurda. 

 Dhaneswnr 	srichandanwyed 	about 	6" 	YOWA, 	"0" 	(A 

late 	Bali 	Srichnndan, 	%/[[U"K-'wnkQ 

 Bhamar Gumansinya, 	aged about 49 yonirs, 	sr"i 

Balabhadra 	Gumansinga l 	At-Jankia 	Nuagnnn, 

PO/PS-Jankia, 	District-Khurda. 	.... Applicants 

By the Advocates 	- M/~; 	 & 

B, H, Hoy. 

Vrs. 

 Union 	of 	India, 	represented 	Khrough 	cenarnl 

Manager, 

South Eastern Railway, Garden Reach, 

 Divisional 	Pailway Ptinagor 

Khurda Roml, 	South Hastern Railwy, 

Watni Division) ...... ANsImndents 

By 	1- 11~! 	Advoc;ltor~ 	- 	Mr. A~-'hok' 

IN OA N0.811/96 

Raja s/o 	 Rama 	 A r- 	f 0 -Ti T, in F, 

Via-Bajpur,P-S-Jatn!rDisL.Khurda ....... Appliwnt:. 

1 ly 	t] i (-~ 	Ad k7 oc a I-e 	- 	M/ S 	1) - 	- Pa ~-- 11 J) 

K . C . 1) 	J I v, i I 

Vrs. 
1. Union of india, 	rnprrscnLqd by 	W; Qowrol 	FIMPIPI 

Snnth Fast-rn PailwvV, 	Gardon R—Mn 	I '-A!, 
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Divisional Railway Manager, South Kl~istern Rat1way, 
Khurda. Road Division, At--/11()-JItn.[, Kliurda Poad. 

Senior Divisional EngLneer (Co-ordinator), sout-_h 

Eastern Railway, Khurda, At/130-11atni, Khurda Road, 

Dist-Khurda . 

SeniorDivisional Personnel Officer, South Eastern 

Railway,Khurda, At/PO-Jatn_i ...... Respondents 

By the Advocates - Mr.Ashok Mohanty. 

IN O.A. NO.862/96 

1 Sri 	Bira. 	s/o 	Mahi, 	vil L age -Bar ada P.O-Barada, 

P.S-Sadaro,Dist.Dhenkanal. 
 Sri 	Pandab 	s/o 	Landa, 	vi I I -Gen yu t ia, P .0-Gol, (ill tijt, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Sri 	mil-ju, 	s/o 	Chaitan, 	Vi.11-Gurujanga, 

P.0-Gencjutj,,, 	P.S-Sadaro, 	Dist.Dhenkanal. 

 Sri 	A r k hi t o , 	s/o 	Bouria, 	vi 'Llage-Derasinyli 

Kankada.pal,P.S-Sadaro, 	Dist.Dhenkamil.. 

 Bhaskara 	S/0 	llrunda.L)an, 	V i I- I -De ras i- n(jh 

Kankadpal,P.s-Sadaro, 	Dist.Dfienkanal . 

 Bikrama 	s/o 	Gandu, 	vill-Genyutia, 	P.0-Gerigutia, 

P.S-Sada.ro, 	Dist..Dhenkanal. 

 Bhramara s/o Sudarsan, Vill-Gengutia, P.O-Gnngutia, 

P.S-Sadaro,Dist.Dhenkanal. 
 Benudhar 	s/o Uchhab, 	Vill-Rasasingh, 	P.O-Belopada, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Golekha, 	son 	of 	Gandu, 	vill-Risasingh, 

P.0-Belopada, P.S-Sadaro, 	Dist.Dhenkanal. 

 Golekha., 	son 	of 	Budhia, 	Vill-Gengutia, 

P.0-Gengutia, 	P.S-Sadaro, Dist.Dhenkanal. 

 Gouranga 	S/o 	Dayanidhi, 	vill-SaraLa, 	P.O-GUnd('i, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Bholeswar 	s/o 	Ananta. 	Vill/PO-Barada, 	P.S-Sadaro, 

Dist.Dhenkanal. 
 Bhramara. s/o Sanatana,Vill-,Ionhitalia, 	P..O-Barada, 

P.S-Sadaro, Dist.Dhenkanal. 
 Jambeswar s/o Krushna, Vill-Jonhitalia, P.O-Barada, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Gauranga, 	s/o 	Banamalif 	Vill-Gengutia, 

P.0-Gengutia, 	P.S-Sadaro, 	Dist.Dhenkanal. 

 Rajiba 	s/o 	Nata 	Vill-Tentuliapada, 	p.O-Baulptir, 

P.S-Sadaro, 	Dist.Dhenkanal. 

 Satura 	s/o 	Kurupa, 	V-j-11-Barad'a, 	P.O-Biirada, 

P.S -Sadarn, 	D!st.Dh(-:!nkana1_. 

 Madhu 	s/o 	13;1 ji a , 	V i- I I - Ba. r, i da , 	p 	0 - 1, 	d n 

P.S-Sadaro, 	Di~_,j-.j)jjpnkana1.. 
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Fakira 	S/o 	Dhadak, 	Vi I. jage-B~i rada. P -O-BRI-a da , 

p .S-Saclaro, 	J)ist.Dhenkanal— 

Aparti, 	--;/oDhadia, 	Vill-Barada, P.0-Bara.da, 

p.S-Sadaro, 	Dist. Dhenkarial. 

Sa.dananda 	S /o 	Kashi, 	Vill-Tentu-I 

P.S-Sadaro, 	Di-st.Dhenkaria.l. 

Rahita. 	S/o 	Kanhu, 	
Vi 11/po-Ekaghiri-;.i-BalarEimPl--~lsl(], 

p.S-Sadaro, 	Dist.Dhonkanal. 

Baraja 	S/(D 	Bhagabat, 	Vill.-Barada, -1a, p.0-13arac 

P.S-Sadaro,l)ist.l)li(,nk,iiial.- 

Chaina, 	S /o 	Nidhia, 	' vi.11-Baradii, 
P.O-Barada 

p.s-Sadaro, 	Dist.DhenRanal- 

Sikhara 	S/o 	Saita, 	vill-Gengutia, P.0-Genqutil, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Kumara 	s/o 	'Prilochan, 	
vill-Plahadia, p.0-Iln-lapada, 

p.S-Sadaro, 	Dist.Dhenkailal- 

Pitabash 	s/o 	Hari, 	vL11-Barada, P.0-Barada, 

p.S-Sadaro, 	[,)j.st.Dh(-nkanaI- 
vi I I - PI'-1 I I a d i"I 

Sapana, 	s/o 	Arjuna, 

p.o.-Belapzida,P.S-Sadaro,Dist.Dheiik,inal. 

Bikala, 	S/o 	Bajia, 	Vill-Gengutia, P.0-Gengutia, 

P.S-Sadaro, 	Dist.Dhenkanal. 

Golekhal 	S/o 	Dina, 	
vijl!'Genguti~lr p.O-(;enmgut-ia, 

P.S-Sadaro, Dist.Dhenkanal. 
S/o Bana, 

ilaja 
vill/po-murudang,ar.)alli-Balar~impr,iE-,a(l, 

P.S--Sadaro, 

Dist.Dhenkanal. 
Dambarudhar 	 s/olruri, 

p.0-Balaramprasad, 	p.S-Sadaro, Dist.Dhenkanal- 

Fakira 	S/o 	Gandu, 	vill-Genglitia, P -0-GO"Y"tia' 

p.S-Sadar, 	Dist.Dhenkanal. 
sad, 

Bhima, 	S/0 	Mittu, 	Vill-Godidi, 
	p. o-Balarampra 

p.S--Sadar, 	Dist.Dhenkana.1- 
AcIllita, S/o 

Sri 	 Dhaneswar 	
prasad, Vill/po-Ekogharia-Balaram 

p.s-Sadar, 

Dist.Dhenkanal- 	
/11 	C 11,1 i ta na , Vi 11-Gow.pit-lia, 

I T 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

35 

Sri 	K a j. la 13 " 	.1 

p.0-Gengutia., p.S-Sadar, Dist.Dhenkanal- 
Sana S/o Kandura., villGengutiR, p.O-,.Gengutia, 

a na P.S-Sadar, Dist. I)Jlenk, 	
11.0-11indol P();)(1, 

38. Su(Makarn s/c) Kunji), Vi I 

adar, Dist. Dhenkilnl p.s-S, 
S/0 Upendra Akura 

p.S-Sadar, 

Krushrici 	S/o 	Makunda, 

	

Ili 	 D i. c 
p.0-Kontiaputsa. _, p.s-Sadar, 	stj.)Jienk~mal- 

	

41- 11adoo son of Kashi. 	
p.S-Rambha, Dist.Ganjam- 

vijI-GurapaI1i,p.0-BejpUt, 
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 Nalu, 	son of Gopi, 	Vill-llar~pur, 	11 .0-11aripur 	a r, o n 

P.S-Tangi, 	Dist.Khurda. 

 Charana 	s/o 	Donai, 	Vill-Haripur,11.0-1-laripur 	Sasoll' 

P.S-Tangi,1)ist.Khurda. 

 Saratha, 	s~a/o Banchanidhi, 

Sason, 	P. S-Tangi Dist. Khurda. 

 Rajo 	s/o 	Prahallad, 	Vi.11-tiariptir,l).O-Fiari,l)t)r 	S;isoll, 

P.S-Tan( ji,1-)ist.Khur-da. 

 Jogi 	s/o 	Banchha, 	 SW;a", 

P.S-Tangi,Dist.Khurda. 

 Laxmidhar 	S/o 	Ainjha, 	Vill-Nayaj,-)aLna, 	P.0-1-lari-pur 

Sasan, 	P.S-Tangi, 	Via-Gangadharpur, 	Dist.Klmrda. 

 Kulamani 	s/o 	Ananda, 	vill-flaripur,P.0-11aripur 

Sasan, 	P.S-Tangi,Dist.Khurda. 

 Dinabandhu 	s/oHadu 	Vi.11-Haripur,P.0-Haripur 	Sasan, 

P.S.7-Tangi,Di.st.Khurda. 

 Trinath 	s/o 	Ananatli, 

Sasan, 	P.S-Tanqi,Dis1-- .Khurda. 

 Surendra 	s/o 	Sanatan, 	Vill-Udigiri, 	P.0-Sundappur, 

P.S-Tangi,Dist.Khurda. 

 Sachi 	s/o 	N a t a IDU T7 	V 	I - Ud i 9 'A I- 	p.o-Siin(. -wpur, 

P.S-Tanyi,Dist.Khurda. 

 Gouranga, 	s/o 	Natabara 	
vill-Udigari,p.0-Sundaepur, 

P.S-Tanyi,Dist.Khurda. 

 Laxmidhar 	S/oPurna, 	vill-Sadangoi, 	P-O-Sad~MgOi , 

P.S-Delang, 	Dist.Puri. 

 Indramani 	 s/o 	 Katil-tu 

vill-Maiigalpur,P.0-Manyal-pur,P.S-Sadaro, 

Dist.Dhenkanal. 

 Ramo 	s/oanantho, 	Vill-Haripur,P.0-Haripur 	Sasan, 

P.S-Tangi,Dist.Khurda. 

 Bharnaro, 	 S/0 	 Lokan,-ith, 

Vill/po-Elariptir,P.S-Tatigi,Dist.Khi-irda . 	Appl-i cant--S, 

By the Advncate 	- M r.D.R.patilaik 

 
vrs - 

Union of 	India, 	represented 	J)y 	its General- 	
MlTla~j-]- r 

South Eastq~rn Railway, 	Gard(-n Reach, 	Cjlcutta-43. 

 
R -I 	a Division~ll 	Railway 	Planager, 	Soul--11 	Eastern 	il w, Y 

Khurda 	Road 	Division, 	AL/PO-Jilt"i, 	Kliurda 	RO~1
01 

Dist-Khurda- 

 Senior 	Divisional 	Engineer 	
(Co-ordinator), 	So"t-11 

Eastern 	Railway,Kliurda, 	At/PO-Jatni,KhurJi 	'Poild, 

Dist.Khurda. 

 Senior 	1.)i.visionil 	Personnel 	Offi,cc,.r, 	SoLith 

Railway,K'hurda, 	At/PO-Jatni,DisL.K)iurda ..... 

........ 	 Hesporlden['~; 

By the Advocate 	Mr.Ashok 
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IN O.A.NO.863/96 

Banchha 	 S/o 	 P"IY1111, 
A t -An 1 a j o r i P - O-T i rku I a , V [a - 13a 7, opii i- 	S - 1<a 11,1 q 
D-i. r, t . PUr i . 

Kapilo s/o Kelo 

Jogi s/oRama 

Braja s/o Jayannath 

Gobinda s/o Chakara 
All are of Vill/PO/Via/PS/Dist.Pur.L. 

By LheAdvocate 	- 	Mr.D.R.PaLnalk 
Vr-,. 

Union of Tndia, represented by its General Manager, 
South Eastern Railway, Garden Reach, CalmjLta-43 
(W.B.). 

Divisional Railway Manager, South EasLorn RaIlway, 

Khurda Road Division, At/PO-Jatni, Khurda J?()aJ, 
Dist.Khurda. 
Senior Divisi-onal Engineer (Co-ordit)~it-.ot-), ­,()tjt.jj 

Eastern RaLlway, Khurda, At/PO-Jatni, Khtirda Pold, 
Dist.Khurda. 
Senior Divisinnal. P(--rsonn(-..I. Officer, ",mith 
Railway, Klitir(laAi:/PO-Jatni,Dist.Khtir(-I;i 

... Hespondent-s 
By the Advocate 	- Mr.Ash(-)],-, Mohanty 

IN OA N0.864/96 

Sankar 	Behera, 	s/o 	late 	Bidyadhar 	Behera , 
Village-Deulabasta, P.0-Arugula, Dist.Puri.—Applic.atIL 

By the Advocate - M/s D.r.Patnaik 
K.C.Pradhan & 
M. K.Khuntia. 

Vrs. 

Union of India, represented by itq Gen(,ral Manager, 
South Eastern Railway, Garden Reach, C,)Ictitta-43 

_~N "~ V"~) - 

Divisional Rallway Manager, South Easl-.ern Railway, 
Khurda Road Division, At/PO-Ja.tni, Khm-d'a Road. 
Senior Divisional Engineer (Co-ordinator), South 

Eastern Railway, Khurda, Ai:/PO-,Jatni, Khurda Road, 
Dist.Khurda. 
Senior Divisional Personnel Officer, South Eastern 

Railway, Khurda,At/PO-J,:itni,Di-st.Khui-d,). 

...... P e s pon d (- n L s 
	

a 

By the Advncate - Mr. As hok r-1011,1TI ty 
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IN OA NO.91-2/96 

Krishna Chi-mdra Swain, aged about 41)~ years, sotl of late 
Duryodhan 	 S w aJi- n , 	 Al -Parigi , P 
P. S-Tanyi, Dis L.Cuttack 

.... Applicant 

By theAdvocate - N/~; D.Mohanty, 
E'-NI.Scimal, 13.K.Mswal, 

K.I',enka & U.K.Samal. 
Vrs. 

Govermitent of Didia, represmiled throuyli Gf.-neral 

Manager, South Eastern Railwav, At-Garden Reach, 

Calcutta-48. 

Divisional Railway Manager (Per~;onnel), KhurdaRoad, 

South Eastern Railway, At/PO-Ihurda Road (Jatani 

Division) , Dist.Khurda. ..... Respondoi)ts 

By theAdvocate - Mr.Ashok Mohanty 

IN OA NO.924/96 

Jalandhar Champati, ayed abouL 42 years, son of 

Banchanidhi Champati, At/PO-Motari, Dist--Puri. 

Chakradhar, aged about 39 years, son of Kubo.ra, 

At/PO-Motari, Dist.Puri. 
Subala, 	aged 	about 	37 	years, 
At-Jamukholi,P.0-Panchagac)n, District-Puri. 
Ganesh, aged about 34 years, 	son C) f Nakula, 

Dist.Puri. 
Bhaskar, aged about 38 years, son of Athanya, 

At/PO-Gada Motari, DisLrict-Puri. 
Laxim Khan, aged about 41 years, son of Sardar 

Khan, At/PO-Motari, Dist.Puri. 
Jumma Khan,aged about 37 years, son of Mmsvir Khan, 

At/PO-Motari, Dist.Puri. 
Kabi, 	aged 	about 	35 	y ea rs , 	son 	c) 	I'a XITIa 11 

Dist.Puri. 
Ghana, aged about 42 years, son o f Sananda, 

At-Panchapalli, P.O-Retang, Dis'-,-Puri. 

Surendra aged about 36 years, son of Ghanashyam, 

At/PO-Retang, Dist.Purl. 

1-1. Purna, 	a y e d 	about 	31 	yoai,- ~~, 	SOn 	(J- 	I I;i!~ Li , 

At-Anko 1. , P.0-Mota ri , Dist - Puri - 

Laxmidhar, 	aged 	about 	34 	Y("Irs 	S/o 

Panu,At/PO-Ghodradia, W.stricL-Puri. 

Purna, 	aged 	about 	37 	y e a j- 	son 	c) f 	F' I i 11 , 

At./PO-Ennti, Dist-Puri.. 
-iged 	a boi3 F: 	7 	yea r~, 	s C.) n of 	Bruncla , Netra , 

Dist-Puri. 

Iv- m' m"VT 
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 Jogi, 	aged 	about 	33 	years, 	
son 	of 	Golekh, 

Dist.P"rl 

 Saraba, 	aged about 36 years,son of 

1-7. Hari, 	a g ed 	about 	35 	y (-.- a rs , 	
so,, 	of 	Sadhu, 	a t 

Haripur, 	Birapurusottampur, 	Mst.Puri- 

 Kailpsh, 	aged 	about 	39 	years, 	
Sol, 	of 	Di9a, 	at 

Panchapalli,]?.O.-Retany, 	Dist.j?uri- 

 Naran, 	aged 	about 	34 	years, 	son 	
of 	Banchanidhi, 

Dist.Puri. 

 Linga, 	aged 	about 	33 	years, 	son 	of 	Bi.nod , 	at 

Gobindapur, 	P.o-Depursasan, 	Dist-Puri. 

 Dasarathi, 	aged 	about 	37 	years, 	soll 	of 	Subal, 

At-Panchapall.i,P.0-Retancj, 	Dist.Puri- 

 Gangadhar, 	aged 	about 	36 	
years, 	jym 	of 	Kusunt, 

At-Haripur,p.0-Bir,ipurusol~--t~lml?tlr,t)i~3t.ili,iri- 

 Batakrushna 	Nayak, 	aged 	abouL 	35 	years, 

At-panchappali, P.0--Retang, Ast-Pur" 

­* 

Applicant', 

By 	the Advocate 	- 	Mr.D.P-Dha.lsa'T1,' n t - 

Vrs . 

 union 	of 	India, 	represented 	through 	General 

Manager, 	South 	Eastern 	Railway, 	Warden 	Reach, 

calcutta-700 043. 

 Divisional pajjway Manager (P), 

South Eastern Railway, 	Khurda R0a(- 

 Divisional 	Personnel. 	officer, 	South 	T,astern 

Railway, 	Khurda Road, 	Diqt.Khurda ..... Res 

By the Advocate 	- Mr.Ashok Mohanty. 

IN 2 OF 1996 OA NO -9 J3 z Ur - 

Narayan 	Harichandan,aged 	about 	45 	y0ars, 	sou 	of 

Jagabandhu. 	 Harichandan, 	 At-Kunia 

Samantarapur,p.0-Ni.rakarpur,P-S-Jankia, 	
Dystrict-Ehurda 

..... Applicanl-, 

By the Advocates 	- 	m/s K.C.Dlohapatra 

too) 
BX.Ray & 
S.P.Dhal. 

 

VrS. 

Union 	of 	India, 	represented 	~hrouyh 	Ganeral 

Manager, 	south 	Eastern 	Railway, 	Garden 	Reach, 

 

Calcutta. 	
Railway 	Manager 	

Ehurda 
Divisional 

Road, 	South 	r.-,astern 	RailWilY, 	
L- Khurda 	Watni 

Division) 	...... 	 ~'. p () I I d (' 

py the Advocate 	- Mr.Ash-k Moh,"ItY 

0 

RZ 

..... .... 
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0 R 1) F., V. 

SOMNATH SOM, VfC!!:-C11AIRT r~ 

This batch of fifteen OHINA ?q W I i ra t i n n,, 

hRS 	been 	hen rd 	together. 	Thr? 	p-t i I- i rn­)~ ~i 	. , v r , 	:-, i In i I _-) I- I Y 

placed and the prayers mndv hythnm in thm- ty1di,ml j"nn an, 

also substantially the same, The loar"-& cimn y"I K f o, 1 hr, 

petitioners appearing in UA no. 481/96 nnd uA Nn, 1 0/94 hivo 

argued the matter at lenqVh. The Irarn"I counwds ;qj-orK,j 

for 	the petitioners in Mher cases ho Ve ndnPkqj Vhe 

submissions made by the Ion unrid rotinsel P Vnr Hv, ryd i I j nnou-, 

in CA No.481/96 and CA No.439/96. In 	of IA)- ;)hw-, onc 

order will cover these fiftnen cases. ITO fn(70; of (P 

481/96 and CA 439/96 have to be r-fvrred in MqL. 

2. 	 In CA No.48L/96 there rn- 101 1-11hion-us. 

They state that they were casual Qhwirors iinder Minnnn-in 

Way Inspectors belonging to Sompota, B-rhompur, Unmhhn and 

Khurda Road Unit s. They had worked as cin"M wurk-up I win 

1967-68 	to 	1972-73. 	Assistant 

Horhi~nitpu r , 	 ~1 '~;Vn[oryky 	1 1 N 	I 	umim 1 	06-1 -r n 

working under P.W.Is., Somprta, 	 Pamhh~i ;m(I lhilrd.~ 

Road 	Units, 	and 	in 	the 	seniority 	I P,!--, 	10i i ,,h 	i ~ ~ 	a [I 

Annexure-1, there are namcs of 616 cnriial Khr"irrus. AL 

Annexure-1/1 is a seniority list of cpqual 1nh"nrrrs of 

Sompota Unit, and at Annexure-1/2 is ~ scoinril, lipm of 

casnal labourrrs of Ramhhn OnA where ih,rn nr" q - ' nnm"". 
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The petitioners state that according to the instructions of 

Railway Board, retrenched casual labourers have a right to 

be given first preference for re-engagePlext and theY are to 

be re-engaged on the basis of their Position in the 

seniority list- 'The pe titioners are retrenchMi casual-

labourers of the above units. They had filed several 

representations to the authorities for their re-engagement, 

but these were not considered. They al so made a grievance 

that retrenched casual labourers 
of p.W.Is., Berhampur and 

Rambha, who had worked ill monsoon gang had not been 

included in the divisional list. Further, ti
le period for 

which they had worked in J)oubling Organisation was not taken 

into consideration. on 16.11-1989 Divisional personnel 

officer, Khurda Road, issued a letter (Annexure-3) to 

Assistant Engineer, Berhampur and A
F-,sistant Fngineer-2, 

Khurda Road requesting that some gangmen who had worked ill 

monsoon patrolling under P-W-Is-, S("peta, Berhamapur and 
!!nW 	

oryanisation 
Kaluparaghat and also had put in A 

constructLOTI 
j 

had represented that their grievanccl~; have not been taken 

into account. on verification, it 
was seen tha L a5 Lhey had 

not produced proper identification for their workinq, their 

services were not taken into account. 
It has been ordered 

tile 	 produce 

that if any such labourers are left MO.-., 	
'y ~ ; j 

their working certificate with proper identi-FiC.zitioll and tile 

s and screening ~%-(-Alld 	 on card 

A- 

pl 
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20.11.1989 in the office of Assistant Engineer, Berhampur, 

at 11.00 hours. If any labourers are left out, they should 

produce the said records before Assistant Hnginc!(~r by 

lilt 	 30.11.1989 and their screening would be conducted in the 

first week of December 1989. Thereafter no further chance 

could be given to such retrenched casual laboure-rs and this 

should be made clear to them. The petitioners state that 

all. 	of 	them 	produced 	the 	respc,ct-i-ve 	(I ocu file n ts, 	for 

preparation of the seniority list and documents filed by 

some of them are at Annexure-4 series. At Annexure-5 is a 

letter from the Union requesting the Divisional Railway 

Manager, Khurda Road, to extend sympotheLic attAude for 

appointment of retrenched casual loWnf-rers. Ki 6.5.1993 

Senior Divisional Engineer, 10urda Road, issued a letter at 

Annexure-6 to all Assistant Engineers of Berhampur, Khurda 

Road, Bhubaneswar and Cuttack. Along with thK letter, a 

permanent way 
statement showing vacancy position of/casual labourers under 

P.W.Is. was enclosed. It was indicated Lhat there werc 255 

permanent way 
vacancies of /casual labourers which were required to be 

filled up immediately. A copy of the live register of 

retrenched casual labourers was also enclosed and the V 

Assistant Engineers were directed for a thorough checking if 

any casual labourer is still left behind for absorption. 

Such casual labourers should be contacted and absorbed. 
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against existing vacancies under the coi,cerned 
P.W.T. with 

f senior i)ivisionai 1; 	 was 
the 	prior permission o 	

11 (1 C I.- - 

casual labourers do not turn Li p within 
indicated that if the 

fifteen days, they should be dropped. it was also menLioned 

that P-W-Is- should be advised to noti-I-Y on their Notice 

Board regarding engagement of retrenched casual labourers 

and collect applications and send them t
c) Sejj-j.()r- Divisional 

Engineer duly certified along with service cards for 

considering their absorption against balance vacancies 

available. It was indicated that the absorption of permanent 

strictly or' seniority basis 
way casual labourers would be 

etrenctied casual labourers way r and open line permanent 

stated that this process 
would be given preference. It was 

Se to this, 
should be completed before 31.5.1993. In respon 

the petitioners state that they had sent tj
j(-jr ~ipplications 

and documents to the concerned authoriLies in 1993 
and even 

though three years have passed from tlien, t_hoy have not 

heard anything further. Non-consideration of their case, 

according to the petitioners, is illegal and ~jrbitrary- It 

')8 5 1996 the Divisiorial 
is further submitted that oll 

Railway Manager, S.E.RailwaY, Khurda Roild, 

Annexure-7 which was about engagement of 
fresh 

artme 	111111rda RC 
labour in Engineering Dep, 	-nt. of 

from open market. Applications were i.nvited f-r 
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male candidates for engagement as casual labour on daily 

rate of wages. The period of engagement was 119 days or 

Upto 31.10.1996 whichever is earlier and f-hereafter 

retrenchment would be done without any further notice. It 

was indicated that there were 907 vacancies and usual 

reservation would be maintained. The nature of work was 

execution of track maintenance works anywhere withi-ri Khtirda 

Road Division. In clause (e) it was mentioned that the 

applicants should be between 18 and 33 years of age as on 

1.6.1996 	relaxable upto 	5 	years 	for 	SC/ST 	and 	3 	years 	for 

OBC, 	and the minimum educational 	qualification 	is 	Class 	V 

pass. 	In clause W 	it was mentioned that retrenched casual 

labourers can also apply and must also 	furnish 	copy of 	the 

previous 	casu al 	labour 	card 	in 	support 	of 	the 	claim. 	The 

petitioners 	state that 	these two 	requirements 	regai- di-iici 	age 

between 	18 	and 	33 	years 	and 	qualification 	of 	Cl,',',F, 	V 	Pass 

effectively 	rule 	out 	a 	large 	number 	including 	t--tir, 	pre~,(,nt 

petitioners 	from consideration. 	The 	petitioners 	have 	been 

waiting 	for 	last 	14 	years 	for 	consideration 	of 	their 	case 

and becauseof these two conditions their cases are riot yoing 

to 	be 	considered 	at 	all. 	it 	is 	further 	stated 	that 	
even 

though they applied in 1993 their cases were not Laken into 

consideration 	at 	all. 	In 	view 	of 	this, 	the 	applicants 
	in 

the O.A. 	have prayed that Clauses 	(e) 	and 	
(f) 	of 	t--he 	noL-Ace 

t 

dated 	28.5.1996 	at 	Annexure 7 	regarding 	
maximum 	age 	and 

I 
~4i 
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educational qualification should be declared ultrav 
ires. The 

respondents 	should be directed to intimate the petitioners 

ar 	1-993 their applications submitted in the ye~ 
the result Of 

for engagement as casua 1 labourers against 255 vacancies and 

direction to the responde nts to consider the 	casc' Of 
f or a 

the 	applicants 	for 	engagement 	as 	casual 	labourers 	or, 

priority basis. 	The last prayer 	
is 	for 	a direction 	to 	the 

respondents 	not to give 	any 
	a ppointment 	in 	pursuance 	o f 

the notice dated 28.5.1996 at Annexure-7. 

The 	respondents 	in 	their 	counter 	have 
2.1 

submitted 	that 	these 	petitione rs 
	on 	their 	own 	

admissions 

had last work ed with the Railways in 1972-73 and after a gap 

cannot 	be 	considered. 	The 
of 	24 	 their 	cases years 

further 	stated 	that 	taking 	-into 

respondents 	have 

consideration 	t he 	dif 
f iculties 	of 	the 	casual 	

labourers 	a 

seniority 	1 ist 	has 	been 	maintained 	and 	L 11 i S, 	is 	at 

Annexure-6/2 filed by 
th e petitioners t hemselves along w ith 

The respondents have submitted that c) 
ut of -this 

their O.A. 

Annexure-6/2 most Of the perso 
liq 	have been already 

list at 

regularised in service except 35 person s who are waiting for 

subject 	to 	avai lability 	Of 

their 	turn 	for 	
regularisation 

this 	list of the applicants are not ill vacancies.The names 

have 	also 	stated 	that 	the 	called 

The 	respondents 

Annexure-1 is not a 	list PrePared by 	the 
seniority list at 

Railway administration but by the applicants tllelm~elves. The 

respondents 	have 	further 	submitted 
	that 	OUL 	Of 	the~7'e 	to' 

IF 
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applicants, 14 applicants have not turned up for work after 

their disengagement in 1971. In 1979 P.W.I., Sompeta, made 

a temporary labour requisition but none of these applicants 

turned up for re-engagement in 1979. It is further submitted 

that even in Annexure-1/1 prepared, according to the 

respondents, by the applicants, the name of applicant ri(:),Il 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant no.17 none 

has been engaged after 1971. Applicant no.17 also did not 

appear in the screening test conducted in 1979. The liqt at 

Annexure-1/1 relates to Rambha Unit and in that list 

applicant nos.40,41,42,43 and 47 are not there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit as casual 

labourers. In 1986 a temporary labour requisition was made 

from amongst the retrenched casual labourers for monsoon 

patrolling duty under Rambha Unit, but none of these 

applicants appeared before the concerned P.W.T. Regarding 

applicant nos-21 and 28, the respondents have also mi--ide 

I 	 averments about the genuineness of their claim. As regards 

the applicants who have stated they had worked at 

Kaluparaghat and Balugaon, on verification of the Le"POrarY 

gangmen register available with P.W.I, Kaluparaghat, -it--  was 

seen that the name of none of the applicants finds place ill 

TP M17 
	 7 7,; 
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also not submitted 
the said register. These applicants have 

-ia v i. n 9 
in suPPOr t of their 

I 
their casual labour service card 

r the Railways at any point 
worked as casual labourers unde 

these 
-ie applicants that 

me. It is also admitted by ti 
of ti 

for engagement 
presented themselves 

casual labourers never 

after 1979. A seniority list Of 
casual workers was ~repared 

and in Annexure-3 a last chance was 
given to those 

retrenched casual labourers who might have been 
overlookeO. 

But these applicants did not avail Of 
that opportunity and 

their names do not find place in the seniority list a
t 

Annexure-6/2. The Railway Board had also directed 

preparation of 
casual labour register relating 

to p(~rsons 

who had worked prior to 1-1-1 
981. In the list s

o prepared, 

the names Of the a
pplicants do not fil)d Place- ()n 

2.. 3.1- 9 8 7 

and 4.3.1987 
the Railway Board had directed for preparation 

of 
live casual register for persons who have 1,)een erigaged 

after 1.1.1981 onwards and the last date 
of receipt of 

applications was on 
31.3.1983 , but none of tll('Fc' P(-t'Li-01-1c'r-" 

made any application prior to 
31.3.1987. in view of the 

a
bove, the respondents have stated that. the applicant'; 

~V) 	
cannot have any claim or right for regulal-isation or 

labourers. The 
re-engagement as retrenched casual 

respondents have denied that 
the Railw,-ly atithorities 

received any representation from the applicaT)t-, at any point 

of time. As r
egards the letter issued by 

Seni-or 1)i_visional 
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-6 it has been stated that is!;uitig of Engineer at Annexure 

such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sancLion for Lho~;e 

255 posts no further action was taken in pursuance of 

Annexure-6. The respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specifi-ed 

period upto 31.1.0.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of age relaxation it has been I 

mentioned that the job is strenuous in nature arid physic~il 

fitness is a necessary requirement and because of thi.s, tile 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decided 

to give weightage of one year for each completed year of 

service as casual labourer to be added to upper age.limit of 

33 years. It is further submitted that engagement of casual 
~'o 

labourers for monsoon track patrolling is an urgent nature 
'~ I- 

of seasonal work and no permanent absorption even as casual 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1.996 whichever 

i s 	earlier.on the above grounds, the responden~s h,-)V0 

opposed the prayers of the applicants. 
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In O.A.No.439/96, which has been argued in 

detail . the f if ty-f ive applicants have prayed f or a 

direction to Lhe respondents to sympathetically consider the 

0 

case of the applicants for their temporary absorplJon as 

casual labourers pursuant to the notice dated 28.5.1996 arid 

for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. Accordin(j to 

the applicants, they have rendered service under the 

Railways as casual workers indifferent spells from 1973. 

most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1-985 and 

again in 1988. Their period of engagement and the numbers 

allotted 	to them 	in 	the Service Books are at 	i\nnexure-l. 

Their case is that their services have been retrenched 	and 

as retrenched workers they are entitled to be considered for 
I 

re-engagement as and when there is need for engagement: of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical str-­riF:h 

to do manual work. The Divisional Railway Manager 1-1~_js 

published a notice dated 28.5.1996 inviting applicaLion~- 

from fresh faces for engagement as casual labour on 	i ly 

a d rate of wages in Engineering Department of 1,~Iiurda Ro, 

Division. 	The engagement is for 119 days or 
upLo 31.10.1996 

and in the said notice it has been mentioned that age 	limit 

`7 

3. 
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is between 18 and 33 years relaxable upto 5 years for SCIS'r 

and 3 years for OBC. Because of this age limit some of LIle  

petitioners have become automatically ineligible even 

though they are retrenched candidates. They have stated Lh,-It 

in other cases casual labourers who have crossed the uppe--r 

age limit have been engaged and call letters have been 

issued to them and therefore, in their case the insisting of 

the upper age limit is discriminatory. At Annexure-3 they 

have given the call letter issued to one Babaji Samal who 

has been called for interview on 27.6.1996. The petitioners 

state that his date of birth is 12.3.1948 and lie lias worked 

as casual labourer from 20.5.1973 to 12.9.1974. Thus lie has 

been called even though he has crossed the upper aye I.J.1niL 

by several years. The applicants further sLate that the work 

involved is manual work and they have prior experience. Fn 

view of this they have come up with the aforesaid prayer. 

3.1 	 The respondents in their counter have stated 

that the applicants have worked in 1973-74 and have not he(,n 

engaged thereafter and their cases cannot be considerod 

after a lapse of more than two decades. It is also staLc,,d 

that the applicants besides indicating their dates of last 

engagement have not produced any record in support of their 

claim that they were working as casual labourers at any 

point of time. it is also submitted by the respondents t1vit- 
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at 	various poi l,its of time af ter 1981 the --issue of 

re-engagement or casual labourers wa F,  agitatrd 1) n f r 

different courts including the I Ion'ble Supreme Court and as 

per the direction of the IIOTI'ble Supreme Court, the Railway 

administration time and again have extended opporLuniti-es to 

the retrenched casual labourers to be re-engagcd, but these 

applicants had never come lip earlier. -Iii Lhis (-'oIIII('(! I:- i-OH, 

the respondents have enclosed copy of the Railway Board's 

circular dated 16.3.1987 regarding maintenalicn of hive 

Casual Register [or casual labourers working on 1-1-1981 and 

thereafter. It was mentioned in this circular that the last 

date of receipt of applications from them was 31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it was 

pointed out that. pursuant to the direction gi-VCTi by the 

11on'ble Supreme Court in their order dated 	2 3. 1 - P) 87 J- ri 

Writ Petitioll Ho.332 of 1986, all those Project casual 

labourers who had worked as such before 1.1.1-981- and who 

were discharged due to completion of work or for want-- of 

further work, may be considered on submission of written 

representations by them with adequate proof on or berore 

31.3.1987. it was stated that representations received after 

31.3.1987 or representations without proof of prior 

engagement would not be considered. The resporidetits' COSO is 

that basing on these instructions, Khurda Road Di-vi' l -;i()II tlzlve 

already prepared a Live Casu,  -ij. Labour Regist 
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labourers and inost of them have already been requi-arised 

leavin(.J only 35 porsons who are waiti.n(j for r(-(Ju1FiriF;a1- iOii 

on availability ol vacancies.The applicanU7, are not included 

in 	the Live Casual Labour Register and t- herefore, Lliei r 

cases cannot be considered. 	The 	respondoni:s have furt--lier 

stated that the job 	requirement 	in 	the notice da 1: e d 

28.5.1996 is strenuous and that is why upper age limit of 33 

years has been fixed. But the Railways have already decided 

that for retrenched casual labourers wekilit--a(Je Of (MO 
Y " 1- 1 F 

for each completed year of service should be added to Llie 

upper age limit. The respondents have Further stated tl)at 

the prayer of the applicants that their CIISC!S should I)e 

considered with sympathy should be rejec~ed- No 	 is 

expected to re-engage retrenched people after more than two 

decades of retrenchment. The respondents have categorically 

denied that all the applicants were working under Railway 

administration at any time. 
I 

It 	is 	also stated 	that it is 

not possible to verify the genuineness of the claims of tile 

applicants about their prior engagement ifter a 1-01)(i laf)~;O 

of time. In view of this, the respondents have opposed the 

prayers of the applicants. 

3.2 	 Before parting with the f~jcts of U)is 

one further point will have to be noted. After 11CIt- i- 119 of 

this case was concluded, the learned couns('1 fOr the 
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Petitioners 	filed 	a 	petition 	on 	29.4-1998 	in 	whicil 	it 	lias 

been 	mentioned 	that 	Senior 	Divisional 	Personnel 	01- ri.cor, 

Khurda 	Road, 	in 	his 	order 	dated 	13-4.1998 	has 	j.)jjj-)jjs j l(,(]j 	I 

list 	of 	159 	casual 	labourers 	who 	coul(.1 	riot 	bc, 	 by 

31.1-0-1996 	outof 	609 	empanelled 	candidates 	for 	iSSW)lICe 	of 

engagement 	order 	to 	them. 	Their 	places 	of 	engacjemeliv. 	1-jav(, 

also 	been 	fUrni-Jied. 	The 	Petitioners' 	ca.se 	is 	t:liai- 	j. 11 	1:11 i's 

list of 	159 	candidates, 	the names of 	14 	of 	these 	a ppi.j_ call ts 

are 	included 	and 	this 	gives 	a 	lie 	to 	ttio 	averffl(InL 	of 	tfle 

respondents that they have never worked or they do riot I)ave 

the previous service record relating to their engagernent. 

4. 	 As 	earlier 	noted, 	the 	two 	OAs, 	OA 	No.481/96 

and OA 	43 9/9 6 	have been argued 	in 	detail. 	In 	view 	of 	tll j_ F,, 

the 	f acts 	of 	other 	cases 	are 	riot 	being 	referred 	to. 	One 

document filed by the petitioners in OA No.670/96 Will 	have 

to 	be 	referred 	to. 	The 	Mprayers 	in 	OA 	N(-).C,'7011(- 9 	~ire 

identical to the prayers in OA No-481/96 and the facts given 

by the petitioners are also the same. 	In 	the 	couriter 	file(] 

by 	the 	respondents 	they 	have 	opposed 	the 	prayers 	of 	the 

petitioners. 	In 	Lliat 	case, 	after 	conclusion 	of 	tile 	11eilrill(j, 

the 	learned 	lawyer 	for 	the 	petitioners 	has 	filed 	cert,--l i-ji 

documents 	with 	copy 	to 	the 	learned 	Senior 	Counsel, 	Shri 

Ashok 	Mohanty appearing 	on 	behalf 	of 	the 	rcspoii([(--~nL,-, 	A, 

which 	lie 	has 	f i-led 	the 	service 	corLificl-it-os 	of 

nos.4,5,6 	and 	12 	out 	of 	the 	43 	applicant,,3 	in 	th;iL 	case 	to 
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show that those applicants IlaV(' 	 r er 

under the RailwEiys and similar documenLq (ire it) c-xi5L(-nc(- in 

r e s p e c L o f o t I I (~ I 	P 0 t i L i 0 110 r~- S . 	A I o j i ~j 	w i [- 1) 	1 . I I i, ~ , , 	I I (' 	11, 1 ~,: 	.) I ~ 1 ( I 

filed papers showing that Lhe persons w1l() 11~1v(- hoon elvj~)(J(,d 

by the departmental authorities as casual labourers in tile 

year 1996-97 were given further appointment in the year 

1997-98. This fact has some bearing on the submissions iiiade 

by the learned counsels of both sides to which reference 

will be made at the appropriate place. 

We have heard Shri D.R.PaLnaik, the learned 

counsel appearing for the petitioners in OA no-481/96, Shri 

J.K.Misra, the learned counsel appearing for tile pet~tioners 

in OA no.439/96, and Sri Ashok Mohanty, the leartied Sellior 

Counsel appearing on behalf of the respondents. The leauned 

counsels appearing on behal-f of ule 	 in (Mier 

Original Applications have also been heard and Lhey hiive 

adopted the arguments made by Shri- D.R.PaLnaik, the Learned 

counsel appearing for the petitioners in OA No.481/96. We 

have also perused the records including Lhe date-chart ~ind 

written note of arguments filed in OA Nos.439 & 481./96. 

The learned counsel for thn pet-iti-onors-, Iwis, 

in support ofhis contentions, referred Lo the- docisiot-I c)f 

the Hon'ble Supreme Court in Dakshin__j~ 

Union, 1.11rivan(Ir 	I)i v i-sic)n 	V 	G (']I(' 17~ I ]0_._ Hi I I I jl()(, I 	 It jr, 1_ 
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Rai I-w2L _andothoysn AIR 1987 SC 1153. In that case, their 

Inrdnhips of 
thv 1Wn'ble myreme murt noted hhaL if) III(' 

case of Indera I 
I 
al Yadav v. 1jilioll of In.d. ia, (1985) 2 SCC 

648, the Hon'ble Supreme Court gave certain directions 

modifying a scheme prepared by the Railway Administration 

for the purpose of absorbing retrenchod. Railway Casual 

Labour. Incorporating the directions of We HOn"J" Supreme 

Court, the Railway Board issued a circular to the General 

Managers of all Indian Railways, for conferring temporary 

status on project casual labourers who had e,~
Oljlplctod 360 

days of continuous employment. It was mcnti"nnd WL chese 

orders would cover project casual labourers tAm wOrc it' 

service as on I.L.1981. in Dakshin Ra
ili.%ray EiPplayCQS uni-on's 

case (supra) the petitioners before Uie H0119)10 SuPreme 

Court claimed that they are entitled to Khe WHO"" OE the 

modified Scheme and they should be taken J.:)ack it) ("NACY11"-~nt-

The Railway Administration took the stand that 84 amongst 

the petitioners were entitled to the benqfits of We Schcme 

as they were in employment on 1.1-1981 Ind the rcmaini-ny 65 

wore not entitled to the benefits W Lh`Y 

service on 1.1.1981. The Hon'ble Supreme Court Look note 
of 

tho fact that Lhis Scheme also sought W cover Project 

casual labourers who though not in service On 

been in service ill Railways earlier and 
had 0 lr"Y 

of continuous (., 	 - 	- 1\7(' 5i"(-` 
completed 360 doys 	

1111)1 oym(~nt or 11, 
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completed the s~lme or will complete tlie, j-e(jjjr(,d ppr i o(j 01) 

re-engagement after 1.1.1981. Tri view of thi.s, H-1(- finjili)lp 

Supreme Court issued a. direction to 1-- he resj..)ondoii[~; to 

include the pet-'tioniers in the Scheine for ahsouption. fn 

that 	case, 	Lhe 	learned 	counsel 	f or 	the 	R~l i- I way 

Administration bt-ought to the notice of t--he flon'ble Supreme 

CourL the diffi(-ulty wilicil would 1-)c~ 	 Z, I 	wl-1 I )y 	I 	j, I 	- y 

Administration iF without any limita.Lioii persoils claimitiq to 

have been employ~,d as casual labour prior to January I , [981. 

keep coming forward to claim the benefi-t-- s of the, Scheme. 

Considering the difficulties of the Railway Admi.riis~raLion, 

the Hon'ble Supcome Court directed that aLl persotis who 

desired to claim the benefits of the scheme on the ground 

that they have been retrenched befor(, 1.1-198-1, should 

submit their claims to tho AdmiiiisLra.L~oii before 3t.1-1-987. 

It is submitted by the learned counsel for the petitioners 

that the petitioners have been vigilaiit about their claim 

and have been representing from .1-984 ojiw,~irds, ht.iL iio ~;Lnps 

have been taken by the Railway Adm-iriistriLion to eiiuol t--heir 

names in the Live Casual Register. The learried lawyer for 

the petitioners has further stated thal t-- he st.,-.iTid of' I-he 

respondents that the applicants have como to the Court It- a 

belated stage cannot be accepted in view of th(:, F~IcL Ulat 

they have all along been aqiAaLi-n(j their clailw7- JL :i-~; M-SO 

submitted that the applicant.s are workm(.-ii oi)d iij)d-t: S(,ct,ioll 
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25-11 of the Indu~.-.;Lrial Disputes Act, 1947, the retreiiched 

candidates have a right to be considered for re-enga(lement 

in preference to fresh candidates. In support of this, the 

learned lawyer for the poLitioners lia relied on Hie, 

case of Ghaziabad Development Authoritv arid othe-us v. Sri 

Vikrant Chaudhary and others, Aii~ 1995 Sc 2325, where.iii It 

was 	laid down 	that 	while 	retrenching ca:~,ual 	worker-,; Lhe 

principle of 	last 	come 	first 	go 	should be 	followed 	and in 

the event of need for re-employment prefercrice should be 

given to such displaced employees. Learried lawyer for 

petitioners has siihinitLed that tile prayer ()f the pet--i.A 

is not for regularisation but for re--engi-ig(,ment a9a i-list tile 

need projected i n the notice dated 	2 ~8, . 5 . t- 91) 6 a I) d a s 

retrenched casual labourers they have a r j..,-j I I L L o be 

considered. While considering the case of stic-h rellr(,riched 

casual 	labourers, 	if 	the 	ago 	1 i.mi L 	mid 	e d I] ("--i L. i o 11 a I 

qualification acr insisted upon, t h e, n !"tic 

would 	be 	nicai-iiiigless 	and 	ther-efore, 	f. (:) I, 	III (' -1 111 i 11 (-; I u I 

consideraLLon of the case of Llicse I el-ronched 

k 

labourers, relaxaLion of age and educatin,,ial cluali-fj-ct)Liori 

should be allowecl. It has been further iridicated bY Lho 

iOne learned counsel fer the petiL 	rs that in OA 1\1().11"9/96 ii 

order dated 16.8.1-996 the Tribunal had dir(,cLed 	all U10 

55 	petitioners 	in LI-irit 	6.A. 	shmild be Com; idet-ed 	:) -1r'11(J 

otlio-rs and the cr-il-- oria Of ('-dL1cati.orm-1 qii~ilif- ic~-11.-JMI i''Id ~'(P- 
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shall stand relaxed in their favour. This order was followed. 

in OA No.481/96 and in order date(-] 1-6.8-1996 	Hwrpin 

these two qualifications have been waiv(Al by way Q Klorim 

measure. It is submitted by the learned lawyer for the 

)petitioners that in view of this, these two qualifications 

should be waiv-d. Secondly, it has bern submitLrd by tT(-

learned lawyer Cor the petitioners in UP No.481/96 that the 

applicants haw,  given suEficient details A thei r Imiai 

engagement under the Railways in their Original Application 

and the original documents are with thart. if they are given 

an opportunity, they would produce thrse documenLs Wfore 

the Railway authorities for establishing their claim that 

they are indeed retrenched casual labourers of the Railways 

and on that basis, their case for rc-pnyagnmonL should be, 

considered.The third submission made by the learned lawyer 

for the petitioners is that even if it is accepted for 

argument's sake that currently there is no scope for 

re-engagement of the applicants, on the basis of thnir post 

service recordF and on the basis of the fact that they 	are 

retrenched casual labourers, 

I 

their names should 	be included 

in the Live Casual Labour Register so that their cases would 

be considered automatically when in future scope arises for 

engagement of casual labourers and thny will not have to 

come to Court J - or enforcing their right. 



 

-47- 

7. 	 The 	learned 	counsel 	il 1) ID Ca C i 11 	for 	tile 

petitioners 	i 	OA 	No . 4_3 9 / 9 6 	hil 	
submi Ltod 	t, ha L 

regularisation is a continuous process -111(3 tile del)arLfliontal 

circulars 	hav( 	taken 	into 	
accolvit 	the 	judi.cial 

pronouncements 1,,rhich have 	m~)de in 

to time. It is further submitLOd t1l"t- L,1
1(- c~rculai_ (1~, Led 

23.2.1-990 which has been extracted 
by 	 I--heir 

interim order dated 16.8.1996 in OA No. 	
do:'Eils Witt' 

preparation of !~ive Casual F a])our Rony_i~-J- OF ~Irld 	tils 

is clear that it has to be maintained &ij-iJ brought up-to-date 

from time -to time. This also shows that preparation of _[J.ve 

Casual Register or Live Casual Laboul: p
og.ister, as 	is 

sometimes called, is a continuous proc-esS. 
It 	further 

stated that after tile i_11to 1:im order (lated 

passed directing that the fi-fty-five OPPU.callt~s s"ould be 

considered along With othel-s 
after re_la'~ijjg th(:! (~(juc,.ational 

qualification ind age criterion, C.p.No.66/96 was 	I)Y 

11 	of these petitioners. c, 	 - (~' 	 to lettel-S wOT 

fourteen persons fixing tile date on 
9.1-0.1-996. Medical test 

was 	fixed to 25.1o.1996 but no notice 
W;ls 	 to tile 

s 
e 

applicants. Tho applicants thereupon [iled MA 
~1(-).12/107 on 

6.1.1997 prayj jig for a direction to the 	
pc_)nden t s to 

extend the perA.od of medical Lost aTId 
f o I)old 

test for the 1-1 applicar'Ls ouL of L.h(' 
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applicants 	in which 	they 	prayed 	that 	1-- I)c 	respondents 	­,j'jc.)ul(j 

be dLrected 	to 	1-0-ellYZIge 	the 

disposal 	Of 	ti"iS 	Misc. Applica t ion. 	N'() 	orders 	hav(, 	been 

passed 	on 	thes,, 	two 	Misc. Appl icaLions 	1-.1i-ld 	tjje,~3(,. 	a 11, ve 	1) 

kept pending to be considered along wj.~_ji 	the O.A. 	Ear] ior oil 

28.6-1996 	MA 	N0.459/96 	was 	filed 	by 	1 - hese 	Petitioners, 	in 

which 	they 	had 	prayed 	for 	staying 	appointment 	of 	cilsual 

labourers or 	to keep 55 posts vacant t_ij 1_ the final disposal 

of 
I this matter. MA No.459/ 9 6 was disposed of in order dated 

5.7.1996 	in 	which 	the 	Divisiorlill 	Rail.way 	Mar)ager, 

S.E.Railway was directed to keep 55 postis vacant out of 	907 

posts 	indicated 	in the 	notice dated 	28.5.1996. 	It 	has 	been 

stated by the learned counsel for the P01-- itiOners that their 

prayer 	is 	only 	for 	consideration 	of 	their 	case 	for 

engagement 	and 	also 	for 	putting 	their 	names 	in 	the 	Live 

Casual Register. 	It is 	further submitted that 	for entering 

the name of a person in the Live Casual Register there is no 

cut-off 	date 	and 	it 	is 	a 	continuous 	pt-ocess. 	j.n 	vi_ ew 	of 

this, 	the 	1 earned 	counsel 	for 	-the 	p e. ti t i o n e r s 	i n 	OA 

No.439/96 has prayed for engagement of the petitioners after 

relaxing 	the 	e(-w(.-a.tional 	qualificai-ion 	z,111(t 	~,(j(.~ 	j_j jjj _i_(- 	ajj~j 	for 

putting their naiiies in the Live Casual Puc istel:. _4 

8. 	 As 	earlier 	mentioned, 	th,~ 	c(-,)unsels, 	fm- 	uie 

petitioners i n the other 12 ca s e 	have a d o p t e 6 Lhe 

submissions made by the learned counsel, f0,11" 1-- 110 pc 
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in OA 
No.481/96 and it is, therefore, not necessary to refer 

to their submissions separately. in 
()A 481/96 the 

submissions and 
counsels of both sides have filed 

written 

date-charts witich have been taken noW of and 
we have also 

Perused the r(-cords - 

9. 	 For the purpose Of c 0 1~ S i d e ri ng the rival 

submissions ot the learned counsels Of "O VA 
sides' it would 

be convenient if 
these are taken up in the conLext Of 

the 

different pravers made by the aPPlica"s i
n OA No. 481/96. 

The first Prayer of the applic,-Mts is Lor a declaration that 

clauses ~e) a~,d (f) of the notice dated 28.5.1996 fixing the 

minimum educational qualification as Class V pass and the 

aue 	 as bot-ween 1.8 ;111(1 3:" i
lfl~_W!71 

years for SC/ST and 3 
years for OBC should be quashed. in 

it has Ween submitted by the 

support of 11is contention, 

wyer for the petitioners th,­t in the notice itself 
learned la 

entioned that retrenched casual 
in clause W it has been m 

labour can also apply and mus-t Su5mit "Py of 
previous 

in' support of 
the claim. it has been 

casual labour card 

submitted that if these two cpalRications are insisted 

f retrenched casual labourers 
upony a large number 0 

including the applicants would be de~arred at the threshold 

as many of them have crossed the UpPer age limit and also do 

not 	
have L.he minimum educational- 11"Elli 	 I t i.s 

submitted that at the time of their Past 	
under 
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the Railways, the minimum educational qualification was not 

insjr- ~-.ed upon and that is how they were engaged and rendered 

service as casual lab,purers under tho Railwjy~-,. 	rt~ i n 

further submitted that the notice dated 28.5.1996 is for 

engagement of fresh face casual labourers in the Engineering 

Department of Khurda Road Division from open market and the 

age limit and educational qualification Eire primarily meant 

for open market fresh candidates who have not earlier worked 

under the Railways. But the petitioners are retrenched 

casual labourers and they are a class by themselves and if 

the same requirements regarding age and educational 

qualification are insisted upon, then the offer to such 

retrenched casu~il labourers to apply in respect of tile 

vacancies notified would become meaningless. There is some 

force in this ai-gument. But at the same time it has to be 

noted that in ~--hese cases the applicanL.s have worked in 

1960's and 1970'5 and some in mid-1980's and they have come 

after several docades. They cannot claim that ii--resp(-,cL.Ive 

of their a'ge, they should be taken in as casual labourcr7s on 

the 	ground of their being retrenched casual I a bc) u r (, 17 s 

without any con!;ideration of their age. We note from the 

counter of the Railways that they have already decided Lhat 

retrenched casual labourers will be given age concession 

over and above 33 years and 38 years for SC/S'r and 36 years 

for OBC by one year for each completed year of service under 

the Railways during their previous engagement. This i-s a 



reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the age (jualifical-- ion. I*t- is, 

further submitLed by the learned lawyer for the petitioners 

that the Tribunal in their interim order dated 16.8.1996 

have already r(-,laxed the age and educational qualification 

without any li.mit and as against this interim order the 

respondents have riot gone on appeal and hence Lhis interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of law that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing the age and educational qualification would have 

the effect that this prayer would be deemed to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing Oil behalf of the 

respondents thaL in the case of J.Ranga Swamy v. Government 

of Andhra Pradesh and others, Supreme Court Service Rulings, 

Volume 3, page 363, it has been held by their Lordships of 

the Hon'ble Supreme Court that "It is not for the Court to 

consider the relevance of qualifications prescribed for 

various posts". Further it has been submitted by the learned 

Senior Counsel appearing on behalf of the respondents that 

-1 L in 	the case of U.P.Public Service Comrnission 	V - LLE~11' 

Supreme Court Service Rulings, Vol.9, 32, it. luis been hold 
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that a person who did not 	possess 	the pros c r i- bed 

qualification is not entitled to appointilient. It :ir, for the 

appointing authority to fix the minimurit qualificaLi-oil for 

any Post advertli sed. In the case of Ramesh Prasad Singh v. 

State of Bihar and others, Supreme Court Service Rulings, 

V01.13, page 365, it has been held by their Lordships of the 

Hon'ble Supreme Court that qualifications for a Post can be 

validly laid down in the same executive order creating the 

service or post in the absence of rules. In this case, in 

the notice dated 28.5.1996 while calling for applications, 

the departmental- authorities have laid down the above two 

qualifications and according to the above decision of the 

Hon'ble Supreme Court, the respondents w e r e legally 

empowered to fix qualifications for the 1)(),,;L. Moreover, from 

the counter of the respondents it is rouiid that-- for the 

retrenched casual- labourers they have ntready decided to 

relax the upper age limit by one year for each completed 

year of previous service under the Rail-ways. It would have 

been better if this would have been menti-nned in uie jjot:ice 

itseif. Because some of the retrenched' casual Jz1 boul-cl-s 

might not have c)pplied in response to the notice for the 

upper age limit. With the relaxation now given by the 

respondents admin.istratively, some of Lhem woul(j have ~,)jlte 

within the age 1J~iiit. It is also to be noLed LhaL as per Lhe 

counter of the r(--,3pondents the work invol_~7(-,S sLrenuotis duty 

as it relates te maintenance and checking of the Paj-1 y 

T-T-191171 ml---:~ 
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tracks during the monsoon season. In view of this, it cannot 

fbe 	said 	thal-. 	age relaxation 	should 	be 	done 	away with 

altogether. In view of the above circumstances, we hold that 

it 	is 	not within the 	power 	of 	the 	Tribunal 	to 	direct 

relaxation of the qualification and secondly no further a(je 

relaxation beyond what 	has 	been 	already 	given 	by the 

respondents a,,., per their counter and as noted earlier is 

called for in the present case. This prayer is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

the counter of the respondents it does riot-- appear that Lhere 

is any relaxati-on for the retrenched casual labourers so far 

as 	the educal.ional qualification is concerned. Bu L the 

applicants claim that they have ear-Lier worke(.1 as casual 

labourers under the Railways even thouyli it was many years 

ago in respect of some of the applicants. In respect of some 

others, it wa!; sometimes in mid-1980'-- Obviousl.y at-, the 

N 0 
,j 4,2n)  

time 	of 	thei c earlier 	engagement mininium educational 

qualification of Class V pass was riot insisted 14101-1. 	TI I e 

respondents* in their 	counter 	'to OA 	No- 481/96 	have 

mentioned that a seniority list of casual workers was 

prepared and in Annexure-3 dated 1.6.11-1989 a last chance 

was given to snch casual workers for producing their proper-

identification and screening.From this it appears that such 
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casual worker~; who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.48-1/96 were considered 

for their inclusion in the Live Casual Labour Register. 

obviously iii their case also the minimurn oducat--i.onal 

qualification of Class V was not insisted upon. in view of 

this, it will.. be reasonable to hold that in case of the 

applicants thr~ minimum educational qual-ification should he 

the same which was in force when Lhey were initially 

engaged as casual workers. In case at that time a millimum 

educational qualification was there and some persons were 

engaged as casual workers even wi Lhout that minimum 

educational qualification, then they would not have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers would 

become pointless. 

The next prayer of the applicants in OA No. 481/96 

(~ N 	 to communicate the is for a direction to the respondents 

decision on the applications submitted by them in 1993 in 

response to the notice dated 6.5.1993 at Annexure-6 of OA 

No.481/96. The respondents in their counter have pointed 

out that is,,uing of such a letter as at Annexure-6 was 
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beyond the competence of Senior Divisional Engineer arid as 

LIW~FO Wa..3 no sOnction for 255 posts, no further action was 

taken in pursuance of the letter at Annexure-6 of OA No. 

481/9 6. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a direction to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. The last and 	important 	prayer 	of 	the 

applicants is that the respondents should be directed to 

consider the case of the applicants for engagement as 

casual labourers on priority basis. In this batch of cases 

a large number of casual workers have come up who have 

worked as casual labourers in the Railways in 1970's and 

1980's and some of them have come up after more than 

twenty-five years. The respondents have pointed out that it 

would be impossible to verify the documents produced by 

them after a passage of more than t.--wo decades. T1 i e 

difficulty of the Railways in Lhis matt--or twis, hoon Liikon 

note of by the Hon'ble Supreme Court in Daks1iin Railway 

Employees Union's case (supra). There the 11on'ble 

SupremeCourt held that all persons who desire to claim the 

benefit of the .~cheme on the ground th~iL. they have beeii 

retrenched prior to 1-1.1981 should submit Lhe.i.i- cDiims 
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before the Railway Administrati,on. before 
31 .1 - 198-7. Tho 

applicatiLs have claimed that they have bee" representing 

their ca.,;,, if, tfl(:~ yc'ar 
1983 ana (,vc~lj earii(~r. In view of 

this, this prayer is disposed of with a direction to the 

respondenLs that amongst the applicants those who have 

filed their representations for 
being absorbed as casual 

labourers once again prior to 
31.1-.1987 Should be 

considered, their service records Should be verified, and 

their nam(,~, should be included it, -11e 
L 	'v(' (",'Su, I Labour 

Register. 

13. 	
The prayer made in OA No.439/96 is for a 

direction 1-~O 
the respondents to Consider the case of the 

applicants for their absorption as casual labourers 

Pursuant to the notice dated 
28.5.1996 by 

f:e1axing the 
upper age lLmit. In this 

OA the applicants have not asked 

for relaxation of 
educational qualification. But in any 

case the dil-ection given by us with regard to educational 

qualification 
will govern this case ~)-Iso and our direcLioll 

and observation in OA 
No.481/96 with regard to relaxation 

of age and consideration of 
the applicants will also govern 

this case. 

14. 	
As 

earlier noted, the reliefs claimed in 
OA 

No.670/96 are identical 'to reliefs claimed in 
OA No. 481/9(-) 

and these are disposed of ill terms of our or(](-T 
481/96. 	 --~; on OA No. 

V5, 	~V 
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The other Original Applications heard along 

with OAs 439, 481 and 670 of 1.996 where identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

One last point has to be mentioned. It has 

been submitted by the learned counsel appearing for the 

respondents that the notice dated 28-5.1996 at Annexure-7 

of OA No.481/ 9 6 is for the purpose of engagement of casual 

labourers for a period of 119 days or upto 

whichever is earlier and retrenchment will be made without 

any further notice. It has been Submitted that as uhis 

period is long over these applications have become 

infructuous. The learned counsel for the petitioners Shri 

D.R.Patnaik has submitted that those who are engaged. in 

pursuance of 	notice at 	Annexure-7 	h,ive been 	conl-- iriucd in 

the subsequent years. From the pleadings of 	Lhe parties it 

appears that this engagement is for t-he purpose c)f Tj(i)jjE;c)o11 

patrolliny .-.Then casual workers a ~r 	ongayoci for track 

maintenance and checking. In view of this, it is ordered 

that at the Lime of engagement of casual labourer.c; in the 

next season the cases of the applicants should be 

considered in terms of our observations and directions 

given in this order. 
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17. In 	the 	result, 	therefore, all 	the 	fifteen 
Original 	Applications 	are 	disposed 	of in terms 	Of 	the 
observations i~i nd 	directions given 	in the 	foregoing 
paragraphs of t1lis order. 	No order as to costs. 
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